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I FOEM NO, 4  

( SEE RULE 42) 
cENTRAL )M1ISTRATTVE ThINAL 

GUWAHA I BENCH 

:0RDER. 

-original App lb at io N. 

Mis c. Pe - it ion NO. 

Cobternpt petition Noe 

Review Application No. 

Applicants. 	 - 

Respondents. 

Advocates for the Ap ii c ant. 

• 4dv*ctes Sf the Respondents 

----- 	 - ---. - 

Dated r Order of the Tribunal 

-' 
21.62005 	Heard Mr. M. Chanda, learned counsel for 

the applicant and Mr. M.U. Mined, learned 
pUncatJOri 

s 

	

F. r i 	 Addi. C.G.S.C. for the respondents. 

0. 	 It is very unfortunate Gawe we , ind 

bated 2 	
that the LTC claim of the applicant, is not 

finalised properly inspite of the direction 

issued as early as 2001 in O.k. 17/2000. 

Dy. The applicant has produced photocOpy of 

* 	 - one way ticket from Guwahati to nritsar 

but he could not oduCe railway ticket or 

•ptOCOpy'Of 

*him ticket was taken 1y the examiner in 

Guwahati Railway station. Now the situation-

is that pursuant to the direction issued 

.by'.this Tribunal in 2001, in 2005 the 

respondents rejected the claim without 
proper consideration of the relevant rules,. 

applicant has produced alongwith the 

VI[ fr 	O.k. Prima facie, we find tha'espofldeflt 

	

V' 	( 	
not done justice to the applicant. However, 

we afford an opportunity to the respondents 

to file an affidavit within a period of 

four weeks from today. Post on 21.7.2005* 

pLrsuaflt to the impugned order RecOL!ry
will defertill the next date. 

I' 

. 	 . 

Manber - 	 Vice-Chairmafl 

mb 	 - - 



	

.. 	i 	 . 	-. 	_.j 	.- 	 .: 	 •. 

	

- 	c1 	28/2005 

J4) 	I  
21.7e2005 	Mr.G. Rahuj 1  1earnedcounsei 

gamcklm submits that he is appear- 

;• 	
yO 	- . 	 ing on behalf of the Respondents 

. . . (]:t7 •- 	 . , . 	. 	No. .2 and3.'and he wnts time to 
file affidavit. Post on 24.82005. 

7 	 Interim order shall continue 

	

4 	
-r 	

till next date. 

(7 T 	 - 	I 

/ 	 Mber Vjce -Chajan 

244e05 	1Mr.'.Rahul. learned counsel 

	

'o iiarret 	 for the, Respondents requested for 

0e further adjournment stating that the 
• 	 name of the' counsel An the caue 

	

"ft1u. P 'Y 4 	 title has not been shown0 Mr.M,Chan 

5 	 learned counsel for the applicant is 

sttd that interim ,prL
order may be continue0 

OL&VkM, 	
post the matter on 99.05. 

Interim order vii]. continue till thee) 
next dates 

ViceiChajrinan 

	

z/g/t 	9,9.05 	Mr.M,Chanda learned counsel for the 
,applicant is present., Mr,G.Rähul lea,rned 

counsel for the Respondents bubmits' that ' 
he requires three weeks time to fil 
written stat nent 

post the matter on 1,1e, 05 e Interim 
.-•., 

order will continue till the next date0 

e c-re7  

- 	 Vjce-Chairman 

.l1.O5, 	The learned counsel for the appli- 
o 	 • 

cant is present. The learned 'counsel 

0.1 	

' JJ_Qc 	 for the Respondents not present. Post 
the matter on 25.11.05. Interim order 
shall continue till the next date, 

•'• 5 	 .wyos 	• 	 -; 

4 	, 	 Vice-Chairman 

V. 



O.A.128/2005 

* 	25 .13. .2005 ' 	Mr.S.Nath, learned c•unsel for the. 
applicant .ulmits that the respondents 
have filed the written statement only 
teday and that the applicant wants to 
file rej.inder. ?r.G.Rahul e  learned csu-

nsel for the iesp.nden*.s is also present 

	

$61
• 	. 	 PESt in 2.1.2006. 

c,y  

	

• 	O r/' 	 Vic -Chairman 

	

• 	
bb 

/Vô 	 - 
Mr.M.Chanda learned counsel for the 

applicant sum1ts that a rej.inder has 

alreacty been filed. Mr.G.Rahu.:L learned 

counsel for the Respondents submits that 
e wants some time. Post the matter on 

	

• 	 17 • 1. ø. 	 . 

•- 

	

	 . 	 Mner\J \ 	 Vice-'Chainna 

JA 

	

.3.7.1.2006 	Respondents would jike to file state 
ment pertaining the claim of the applicant 
Let it be done. The applicant is another 

7/P 1_ 	

apportunity to submit any document as prOd 
AT as to whetr he har Seally undertaken his 

Journey. 
Reeppndents are also further directöd 

to klarify whether the applicant has had 
undertaken the leave during the month of 
March, 1994* 

post on 20.2.2006. 	. 

3 ItQ. C a- 	I /7: f 4-. 
t;w k 	- 

(*.U) / •S 
(  

ViceChairman 
bb 	

0 • 	 • 	 - 

N 

If! 
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A 

20.$2.2$4 	Mr, U. ChandiL &  learned c.unsel 

f.r the aeplicant and Mrs. ft:, $ 

- 

	

	Ch.wdhury., learned c.unsel for the 

rsp.ndents were present. 

QQ& u 

When the matter came up for 

hearing, esunsel for the respsndents 

submitted affidavit which 1s br.ught 

on rec.rd* c.unsei f.r,  the appi icant 

submitted that he weuld like to file 

reply to the affida-vit. 

Pest on 1609302066* 

p 

r, 

16.3.2006 

t 

FCaseis ready for hcan] 

Vice-'Chairman 

When the matter came up for hearh 

Mrs.R.S.Choudhury., learned counsel for 

the respondents submitted the Leave 

Register of the applicant. Registry is 

directed to keep the same in safe custcx. 

and produce in the next date of hearing 

Mr41.Chanda, learned counsel for 

the applicant submits that he would likc 

to have few days time to submit cettain 

documents and also requested that the 

respondents may be directed to produce 

the Attendence Register pertaining to 

that period. Mrs .choudhury submits that 

she is not aware whether any such regi-

ster is being maintained or it is avail 

ble with the respondents now. Hover, 

she submits that she will request the 

respondents to produce the same if it 

is available* 

post on 29.3.2006. 'Copy of the 

order shall be furnished to counsel for 

the respondents. 

c'1 (e//ô € 
5€&c, o 	/S'ic-ti 
ç5 >/ 	 7b 

rr'L 	YoI 

Vice-Chairman 

W.  



3.A. 128 of 25 	 - 

29.3,•s 	 When the matter came up for hearjn 

the learned ceuwtsel for the a?1ioant has 

au)wnitted additi.nai rej.i*der al.n!with 

the *h.t•c.py of Attendance Register from 

January to March, 1994 aienwjth *exure. 
The learned ceunsel for the ap1ica*t Is 
sunitted that he has net armexed the phito-
aepy of the Atendance Register. Let it 
be dere4 The cune1 for the Res.ndets 
is directed to prduce the eriqinal recefds. 

?.st the matter on 5.4.6 0  

cO. 
1ZD 

kkaQ 	IM   

1__. 1ft(. 	ei4- 	
S4. 2Só 

qi 

U 

Vice-.Cha irman 

Mr. Q. Rahul, learned c.wsel for the 
reaponents submits thait he wet1d téke to 
have some mere time to pr.duce the Atteni. 
aace ejstrar, ?,t on 

)119-  

Vie e- Cha Irma a. 
ZIP 
	

ml 

V 

aseisre 0 ' 

J hi- c a c 

h -?$- 

2.4.2oo 	Poet on 1.592005 for production of 
document finally. 

U 

Vice..Chajan 
rib 

17.05.200 	When the matter came up for hearing 

the respondents have not produced the 
documents. 

Post on 25.0$.2006.: 

Vice-chairman 
rib 

25 .5 .2006 Heard Mr.M.Chanda le 
for the applicant Mre..S.Ch 
ned counsel for the respond 

Reserved Sor orders. 

rznan 



O.. 128/2005 

pronorncjd. 
05.0.200 	JudgmeMrtZftkiMddiA in open 

Cout9  kt in !separate shes.. 

The application is allowed and dispos. 

-. - 	 ed of in tes of the ordç. No order 

- - 	 as to costs. 

mb 

AP- 	 - 

• 	: 

: O4 

i 

/ 

- 	 -- 
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

128 of 2005 
- 	P.A. No ............................................................................... 

05.06.2006 
DATE OF DECISION ......................... 

Shri Morgan D. Syiem 
.................................................................1.plicant/s 

Mr. M,Chanda 
....................................................... ........... Advocate for the 

Applicant/s. 

- Versus- 

Union of India & Others 
..............................................................Respondent/s 

Mrs. R.S.Choudhuty 
.................................... ....... ............................... Advocate for the 

Respondents 

XMOIXW 

HON 'BLE MR.K.V.SACWDANANDAN, VICE -CHAIRMAN 

 

 

 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

4 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied atJodhpur Bench? 

Whether their Lordships wish to see the fair copy 
of theJudgment? 

$NH 

Y-s/No 7. 
Y/ '/No / 

$No 

(J). 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Applicatioi:i No. 128 of 2005 

Date of Order: This the 5th Day of June, 2006, 

HONBLE MRK.V. SACHIDANANDAN, VICE-CHMRMAN 

Shri Morgan D. Syiem, 
S/a Shri Dufferine Basaiawmoit, 
Library and luforniation Qfflcer(T-6), 
Division of Library, 
ICAR Research Complex for NE!! Region, 
Uxnroi Road 
Uiniam-793 103, Meghalaya. 	 ...Applicant 

By Advocate Shri M. Chanda. 

- Versus - 

Union of India, 
Through the Secretary to the 
Government of India, 
Ministry of Agriculture, 
New Deihi-Il000I. 

The Directhr, 
Indian Council of Agricultural Research, 
Complex for NE!! Region, 
Umroi Road, Umiam-793 103, 
Meghalaya. 

The Administrative Officer, 
Indian Council of Agricultural Research 
Complex for NE!! Region, 
Umroi Road, Umiam-793 103, 
Meghalaya. 	 ... Respondents 

ir I(.N.Choudhury.$r .Advocate, 
By Advocate Mrs R.S. Choudhury for the respondents. 

Mr G.RahU].. 
ORD!R 

K.V.SACHIDANANDAN. (V.0) 

The applicant working as Library and Information Officer (T-

6) in ICAR Research Complex, Megbalayia took LTC advBnce for the block 

year 1990-93 for an ainotrnt of Rs. 16,000/ - which was duly sanctioned 

by the departmental authority dated 12.1.94 for undertaking a journey 

from Shillong to Aniritsar which was drawn for all the family members 

induding his son and three daughters, wife and for self. Initially an 
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amount of Rs. OOO/ - was paid for purehase of railway tickets and copy 

of the railway tickets were produced whIch was verified by the authority 

concerned and release the second instaThn out of Rs. 80001 - for 

performing the journeys from Shillong to .Amritsar and back. in the 

month of January 1994 applicant perforned the journey alongwith the 

ftnily members from Shillong to Guwahati by bus and from Guwahati to 

Delhi by train and again, from Delhi to Arnritsar by bus. AU the members 

of the family halted at the Indian Agricultural Research Institute in Delhi 

at the Farmer's Hostel. Necessary entries were also made in the relevBnt 

register in the  Farmer's Hostel. While returning from Aniritsar the 

applicant and his family members performed journey by bus 'upto Delhi 

and from Delhi to Guwahati by train. He was required to produce the 

tickets to the platform Ticket Checker. The ticket checker refused to 

return the tickets despite the applicant request. Tight security was 

maiflt8ined in the Railway station to avoid insurgency acth'ities. The 

applicant submitted his ftnal bill without the tickets or tickets numbers 

for inward journey from Delhi to Guwahati since it was not available with 

him. Thereafter on 7.2.97 the respondent No.3 directed the applicant to 

refund the said LTC advance alongwith interest since he failed to submit 

the inal bill for adjustment in time as admissible under rules. He made 

representation to second respondent stating that be could not furnish 

the tickets for inward journey as the same was collected by the platform 

ticket checker but he had submitted other documents. After 2 
1/9 yr 

respondent No.3 sent a letter dated 20.12.99 directing the applicant 

again to refund the amount of Rs. 16,000/ - alongwith interest. Another 

reprcentation was made on 6,1.2000. The respondent No.3 again issued 

another lettir dated 4.5.2000 asking the applicant to pay the amount 

1 

alongwith an interest of Rs.26131 - in one instalment (Annexure-1 to V). 
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Thereafter the applicant approached this Tribunal by filing O.a. 17612000 

challenging the legality of the orders for recovery of the LTC advance and 

interest. This Tribunal vide order dated :28.9.2001 directed that the 

applicant shall submit a detailed representation before the authority 

narrating all the facts and materials in support of his journey within 

three weeks of the receipt of the order and the respondents shall 

sympathetically consider the representation so 	submitted...... His 

representation was received aiad the respondents remained silent for all 

these years and as a. result the applicant presinned on good faith that 

the LTC bill in question have been settled and the advance have been 

properly adjusted in filI. The respondents now issued the impugned 

letter dated 26.3.2005 asking the applicant to deposit the LTC advance of 

Rs. 16000/ - alongwith the interest of Rs,26 13/ - withIn 3 weeks 

Aggrieved by the said action of the respondents the applicant has flied 

this application seeking for the following reliefs 

I) To set aside and quash the impugned letter No.RC (113/84 

dated 26.032005 for recovery of,  LTC advance (Annexure- 

ii) To set aside and quash the impugned orders of recovery 

issued under letter Nos. RC(P)31 84 dated. 7.2.97, RC(P)3/ 84 

dated 20.12.99 and RC(P)3/84 dated 4.5.2000 (Annexure4, 

111 andV). 

The respondents be directed to waive/relax the 

requirements of production of serial numbers of tickets 

invoking the power of rdaxation in the light of the relevant 

instruction of Govt. of India. 

To declare that the respondents are not entitled to make 

any recovery without settling the fthal bill of LTC for the 

•1 
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V 

block year 1990-93 submitted by the aiplicant with 

docuni entary evidetice. 

2. 	The respondents have ified a detailed written statenient 

contending that, the applicant had drawn Rs;80001 - on 18.1.1994 as 

501/1 6 of his LTC advance sanctioned to hini and in terms of the sanction 

order he has to start his onward journey within 15 days from drawal of 

advance. The onward journey ticket is dated 4.3.1994 which is in 

contravention of the sanctioned order. If the onward journey is not 

performed within 15 days of the drawal of advance the full amount 

should, be refunded. The applicant undertaken the journey in the month 

of January 1994 alongwith his family members is absolutely incorrect 

and misleading. The date of the railway ticket which is produced is dated 

4.3.94 and the applicant has applied for leave on '6.12.93 seeking leave 

with effect from 10.1.94 to 18.1.94 for undertaking the journey from 

Shillong to Amritsar but he has produced a ticket dated. dated 4.3.94 for 

drawal of remaining 50% advance sanctioned to hini. The applicant had 

never applied for alteration of his leave period which was sanctioned to 

him with effect from 10.1.94 to 18.1,94 for iaviling the LTC. It is not 

within the knowledge of the respondents that the applicant had stayed in 

the Indian Agricultural. Research Institute, in Delhi at the Farni&s Hostel 

and necessary entries were made in the relevant register in the Farnier's 

Hostel. No such receipt or any documents has been produced by the 

applicant to substantiate his claim. The appt.cant should be aware that 

at least the ticket number is required for, wrilying the authenticity of 

performing the journey. The applicant has also miserably failed to 

mention about the 'class' in which he had undertaken the inward 

journey from Delhi to Guwahati by train. As he has failed to submit the 

fine] LTC bifi the respondents were left with no other option but to direct 
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the applicant to refund the. Lit advance of Ra. 1000/ - alongwth 

- interest thereon, The applicant submitted the purported thial bill on 

20.3.1995 i.e. after a delay of more than one year and the respondents 

could not find out whether the applicant has actually undertaken the 

journey from Shillong to AmLritsar during the month of January 1994. As 

such the respondents had issued orders for refund of Lit advance 

alongwith interest (Annexure TIE & V of Oft). In response to the Tribunais 

order the respondents has not received any representation from the. 

applicant. Though the Court has directed the applicant to submit a detail 

representition narrating all his grievances within 3 weeks from the date 

of receipt of the order, despite the fact that a reminder was sent to the 

applicant on 22.11.2001. The onus of proof lies on the side of the 

appliant to establish his Lit claim. No conducive proof of the applicant 

is there for the outwar& journey in terms of the sanctioned order and 

therefore the O.A does not any merit. 

The applicant has filed a rtjoinder reiterating his contention 

in the O.A. and further subittitted that the be has produced tickets for 

his inward journey and second installment of Lit amount was disbursed 

and it is true that journey was undertaken in March 1994 which is 

mentioned in the adjustment bill submitted by the applicant. He has 

submitted a bill way back 'on 20.3.1995. The applicant has also 

submitted representation dated 22.11.2001 in response to the directk'n 

of this iribuna1 in the earlier O.A. 

The respondents have also filed additional afikiavit stating 

that the leave was sought from 10.1.94 to 18.1.94 which was readily 

granted then how can the applicant undertake the journey in the month 

of March 1994. The leave for March 1994 was never granted. 

H 
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The applicant has also filed an additional rejoInder 

contending that he has submitted earned leave application for the period 

from 3.3,94 to 12.3.94 and also prayed for cancellation of earned leave 

with effect from 10.1.94 to 18.1.94. The attendance register will prove the 

seine (Annexures A series and B). 

Heard Mr M,Chanda learned counsel for the applicant and 

Mrs R.S.Choudhury, learned counsel for the respondents at length. 

Learned counsel for the parties has taken me to venous pleadings and 

respective records connected with the case. The counsel for the applicant 

argued that the first LTC in.sthThn ant was granted to him on production 

of the outward journey railway ticket. The second installment of the LTC 

advance was disbursed to him on production of the outward journey 

ticket to him and in th e  inward journey,  ticket from Delhi to Guwabati 

could not be produced before the authorities since it was captured by the 

ticket examiner at a time when there was insurgent, tract. Though the 

applicant has asked for returning the ticket the Ticket checker did not 

give the sanie back to him on security reasons and therefore he could not 

produce neither the inward journey ticket nor the ticket number. 

Learned coansel for the respondents on the other hand submitted that 

he has applied for the  leave in January whereas he has undertaken the 

journey in March 1994 and therefore it will prove that this was a false 

claim. This court has given due consideration on materials produced on 

record relating to LTC daini and I have meticulously gone through the 

same. The specific contention of the applicant is thet in the additional 

rejoinder dated 29.3.06 is that 

he has submitted earned leave w.ei 
03,03.1994 to 12.03.1994 and also prayed for 
cancellation of his earned leave with effect from 
10.01.1994 to 18.01. 1994 and also prayed for 
further sanction of leave with effect from 
03.03.94 to 12.03.94 it would be evident from 
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the photocopy of the Attendance Register that 
the applicant have attended his duties during 
the perIod from 10.01.94 to 18,01.94 and 
remained availed earned leave with effect from 
03.03.1994 to 12.03.1994 and attended the 
office on 15.03.1994 as such contention of the 
respondents raised in para 2 of the additional 
written statement/affidavit filed on 20.02.2006 
is not factually correct." 

Both the attendance register has been produced by the respondents 

counsel and their reIevint entries in the month of January and March 

1994 has been verified. It is found from the record that the applicant had 

attended his work in the month of January 1994 and from 3fd March to 

12.3.1994 he was on leave. On going through the said documents, there 

is no reason to suspect the documents. The entries made therein was 

done during the course and at the time of the absence. Therefore the 

contention of the respondents that the applicant was not on leave during 

the period from 3.3.94 to 12.3.94 is not correct for the factual matrix 

that he was on leave during the said period. The claim of the applicant 

for LTC is also for the same 1)enod. Therefore it cannot be said that he 

was present in Shillong and had not undertAke the journey. Accordingly 

that contention of the respondents is rejected. Now the question is 

whether the applicant had actually undertook the journey or not. 

Applicant had caine before This Tribunal in O.A. 17612000 and vide order 

dated 28.9.2001 this Tribunal elaborately dealt with the issue and in 

para 6 of the order observed as: 

"There is no basic dispute as to whether 
the ppplicant 	undertaken ç journey. If the 
applicant could not produce the documents the 
respondents could have acted upon the other 
materials and to satisfy itself, whether he had 
unclerthken the journey. There is no question of 
not ieleasin.g the bill. The matter is an old one 
and the matter requires early disposal. 
Considering the facts and the circumstances I 
am of the view that ends of justice will be met if 
a direction is iued to the applicant to submit a 
detailed representatIon before the authority 
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narrating all the facts and materials in support 
of his journey that he undertook, within three 
weeks from the date of receipt of the order, if 
such representation is made within the 
prescribed period, the respondents shall 
sympathetIcally consider the same and pass ii 
appropriate order by assigning reason as per 
law. Till the completion of the exercise and till 
the communication of the reasoned order the 
measure of recory shall remain  suspended." 

- 	 Therefore, this Tribunal has conic to the obervaton that the applicant 

had undertaken the journey. But he had not produced the relevant 

documents to substantiate his contention that he actually undertook the 

joumey by train. The case of the applicant is that since insurgency was 

prevailing at Ouwahati strict security was there in Railway station and 

the ticket checker has demanded the ticket for security reason and on 

his request also the ticket checker did not return the same. This 

averment of the applicant cannot be said to be out of tune. On going 

through the representation he has made to the authorities he has 

reiterated this assertion altbrough which has not given any serious 

thought. Apart from that a letter dated 3.9.2001 addressed by the 

applicant to the Scientist In charge, Farmer's Hostel, Indian Agricultural 

Research institute, New Delhi to issue a certificate to the effect that he 

al.ongwith his family members were stayed in the Farmers' Hostel during 

the period from 4.3.94 to 14.3.94. Since the applicant has submitted his 

final, bill within 15 days of his drawal of the advance and the journey to 

be performed within, 15 days stipulated period I find that there is any 

irregularity committed by the applicant as per procedure. Therefore the 

respondents cannot contend that the applicant did not undertake the 

journey. This Tribunal in the earlier decision havin found that the 

apDlicant had undertaken the journey and therefore no question of not 

releasing the bill. It is to be inferred from the said observation and the 
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materials vieced on record that the applicant had undertaken the 

journey. Now what is left out, is the applicants non production of the 

railway ticket for the return journey disentiti.ed for the claim. Adinittedl.y 

he had produced the ticket for onward journey. A copy of which is 

annexed as Annexu re-B and the evidence placed on record will prove 

that he has gone to Ainritsar and his version that he could not produce 

the return, railway ticket has to be accepted. The learned counsel for the 

applicant has taken my attention to Sweniy'i CCA Leave Travel 

Concession Rules (352 clause 21) which shows that.: 

Serial numbers of tickets should be produced with the 
claims. This may be relaxed by the Controlling Officer? 7  

Now the applicant and his counsel seeking for relaxation of rules and 

submitted that it is a fit case where the Controlling Officer can relax the 

relevant rules in view of the prevailing drcutustences submitted by the 

applicant. On going through the pleadings, argwnents and materials 

placed on record I am also of the viocr that the insurgent situation at 

Guwahati Railway station should. have been taken into consideration and 

rules regerdin.g non production of the railway thket has to be 

relaxed/waived in the case. The contention of the respondents that the 

applicant has not made any representation to the concerned authorities 

despite the fact that this Tribunal has directed as per order in the earlier 

O.A even. if taken on account the applicant's case is that be has already 

submitted his representation but could not produce a copy since it is not 

available. The applicant failed to produce the serial No. of the railway 

tickets which is mandatory in the Rules. The argument of the 

respondents counsel that onus of proof is always with the applicant the 

minimum oblhation of furnishing the ticket No. cannot be taken as a 

shield in the case, is well takej The fact that the applicant does not 

disclose the class in which he travelled, this Tribunal is of the view that 
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the applicant is only entitled to receive ordinary sleeper class charge for 

return journey. 

A person who plays with F1ire has no right to 
complain that his fingers are burned' 

The difference in excess adven.ce rece5ved will have to be rethndcd by the 

applicant. 

7. 	 Therefore, I am of the considered vievr that. justice will 

be met if a direction is given to the applicant to submit a detaited 

representation to the concerned authority for relaxation of the provisions 

of the rules within a time frame of 3 weeks from the date of receipt of this 

order and on receipt of such representation the competent authority 

shall consider the  case of the applicant and relax the provisions of rules 

for granting the benetits and pass appropriate orders within a time frame 

of two months thereafter. It is made clear that applicant is entitled to get 

only ordinary sleeper class charges for his returia. journey and 

respondent cannot claim interest from the applicant for the difference 

amount. 

In the circumstances of the case s  the O.A is allowed and disposed 

of with the above observations. No order as to costs. 

K.V.SACHAJI)ANANDAN) 
VICE CHAIRMAN 
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IN THE CENTRAL 

GUWAHATI BENCH: GUWAHATfl 

O.A,No.. 1 2.' /2005 

Shri MurganD Syiem 

Union of India & Om. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

	

1984- 	Applicant was initially appointed as Asstt. Librarthn. 

	

1990- 	Promoted as Technical Officer (T-5) in 1990 and eventually 
promoted as Library and Information Officer (T-6) in which post he 
is working at present. 

	

12.01.94- 	I.TC advance of Rs. 16,000/- was sanctioned to the applicant and he 
drew the advance in January' 94against the Block year 1990-03. 

January' 94- Applicant thereafter availed LTC and performed journey in Jauary' 
1994 with his fanily members from Guwahati to Aniritsar and 
hack. 

07.02.97- / After three years of submission of bill applicant was directed to 

/ refund the LTC advance of Rs. 16000/- on the ground that the 
applicant failed to submit LTC bill in time. 

	

27.02.97- 	Applicant submitted representation stating that he had submitted 
LTC hifi way hack in1994 along with some relevant documents 
including photographs etc. 

	

20.12. 99- 	After another about two years, applicant was directed again to 
reftmd the LTC advance of Rs. 16,000/- alongwith interests. 

06.01.2000- Applicant submitted another representation. 

04.05.2000- Respondents issued another letter directing the applicant to refund 
the LTC advance with interest of Rs. 2613/-. 

Applicant thereafter filed O.A. No. 176/2000 before this 
Hon'ble Tribunal. 

28.09.2001- This Hon'hle Tribunal dis osed of the O.A. No. 176/2000. 
Applicant submitted representation as directed by this 

	

7 	Hon'b1e Tribunal. 



- - 

26.032005- Respondents issued impugned letter directing once again the 
applicant to refund the LTC advance of Ps. 16,000/- with interest of 
Rs. 2613/- without considering his representation. 

Hence this Original Application. 

PRAYERS 
Relief(s) sought for. 

Under the facts and circumstances stated above, the applicant humbly pray 
that Your Lordships be pleased to admit this application, call for the records 
of the case and issue notice to the respondents to show cause as to why the 
relief(s) sought for in this application shall not be granted and on perusal of 
the records and after hearing the parties on the cause or causes that may be 
shown, be pleaded to grant the following relief(s): 

That the Hon'hle Tribunal be pleased to set aside and quash the impugned 
letter No. RC (P) 3/84 dated 26.03.2005 for recoVery of LTC advance 
(Annexure-Vil). 	 V  

That the Hon'hle Tribunal he pleased to set aside and quash the impugned 
orders of rccovcrv issued under letter Nos. PC (P) 3/84 dated 07.02.1997, PC 
(p)V3/84 dated 20.12.99 and RC (P5 3/84 dated 04.05.2000 (Annexure-1, lii and 
V). 

That the Hon'ble Tribunal be pleased to declare that the respondents are not 
entitled to make any recovery without settling the final bill Vof LTC for the 
block year 1990-93 submitted by the applicant with documentary evidence. 

Costs of the application. 

Any other relief(s) to which the applicant is entitled as the Hon'ble 
V 	 Tribunal may deem fit and proper. 	 V 

Inteiirn order prayed for 	V 	
V 

During pendency of this application, the applicant prays for the following 
interim relieS: - 	 V 

1. 	That the Hon'ble Tribunal be pleased to resttain the respondents from 
making any recovery. of LTC advance from the applicant and the V V 

operation of the impugned letter dated 26.03.05 (Annexure-Vil) be stayed 
V 

till the disposal of this application. 
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IN THE CENTRAL AD INISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GTJWAHATI 

(An Application under)  SectIon 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	0. A. No 	/2005 

Shri Morgan D. Sylem. : 	Applicant 
- Versus - 

Union of India & Others: 	: 	Respondents. 

INDEX 

SL. No. .Annexure I Particuiars Page No 
 --- tApplication . 1-12 
 -- Verffication -13- 

.03. 1 Copy of letter dated 07.02.97. 
 

04. II Copy 	of 	representation 	dated 
27.02.97. 1 

05. ifi Copy of letterdated 20.12.99. - 

06. . 	 IV Copy 	of 	representation 	dated 
06.01.2000.  

07. . V Copyof letter dated 04.05.2000. - 

08. VI Copy 	of 	judgment 	dated 
28.09.2001.  

19 	2 

09. VII i Copy of impugned letter .  dated 
 26.03.05.  

10. Vifi Copy of relevant pages containing 
LTC Rules: 4 2-6 

11. D( copyof letter dated 03.09.01. - 

12. X Copy of photographs and final 
LTC Bill. 

13. XI t(S eries)  
Copy of relevant documents. 

Filedby 

Date: 	• 	
. 	 Advocate. 

t 
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• IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GTJWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act;, 1985) 

• 	0. A. No. 	/ - 	12005 

BE1'WEEN 

Shri Morgan D Sviem, 
Sb- Shri Dufferine Basaiawrnoit 
Library and Information Officer (T-6) 
Division of Library 
1CAR lesearch Complex for INEH  Region, 
Urnroi Road, 
Uniiam- 793 103. 
Meghalaya. 

...ApplicanL 

-AND- 

The Union of India, 

Through the Secrethiy to the 

Government of India, 

Ministry of Agriculture, 

New Delhi- 110001. 

The Director 

Indian Council of Agricultural Research-

Complex for NEH Region 

Uniroi Road, Uniiam- 793 103. 

Meghalaya. 

The Administrative Officer, 

Indian Council of Agricultural Research-

Complex for NEH Region, 

Umroi Road, Unilam- 793103.  
Respondents. 

/tj&ip 2. 	 I 



DETAILS OF THE APPLICATION 

Particulai of order(s) against which this application is made. 

This application is made against the impugned order No. RC (P) 3/84 

dated 26.03.2005 issued by the Respondent No. 3 whereby 'it has been 

sought to recover the LTC advance paid to the applicant way back in 1997, 

withOut complying with the direction passed by this Hon'ble Tribunal on 

28.09.2001 in O.A. No. 176 1/2000. 

]uiisdiction of the TiihunaL 

The applicant declares that the subject .tnalter of this application is well 

within the jurisdiction of this Han' ble Tribunal. 

3.. 	Limitation. 

The applicant further declares that this application is filed within the 

period of limitation prescribed under Section-21 of the Administrative 

Tribunals Act, 1985. 

4. 	Facts of the Case. 

4.1 	That the applicant is a citizen of india and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

Indin. 

4.2 That your applicant was initially appointed as Assistant Librarian in the 

year 1984. Thereafter he was promoted to the grade of Technical Officer 

(T-5) in the year 1990 in the pay scale of Rs. 650040,500 (revised) and at 

present he is working as Library and Information Jti.çcr (T-6) in the 

Library Division of ICAR at uum,egiqiaya.T '  

4.3 That your applicant begs to state that in the month of January 1994 the 

applicant took LTC advance for the block year 1990-93 for an amount of 

, 



Rs. 16000/- as LTC advance. The said advance was duly sanctioned by the 

departmental authority vide order bearing letter  No. RC (P) 3/84 dated 

12.01.1994 for undertaking the journeys from Shiliong to Amritsar. It is 

relevant to mention here that the said LTC advance was drawn for all the 

family rnenihers including his one son and three daughters, wife and for 

self. In this connection it is also relevant to mention here that initiztllV an 

• 	amount of Rs. 8000/- was paid to the applicant as LTC advance by the 

department for purchasing the Railway tickets. The applicant accordingly 

on receipt of the said amount of Rs. 8000/- purchased Railway ticket from 

Guwahati to Delhi. Thereafter the applicant produced the copy of the 

• 	Railway ticket to the concerned anth6rity ,  for self and other family 

• 	members. The authority accordingly verified the Railway tickets and 

released the second installment of Rs. 8000 for performing the journeys 

from Shillong to Amnitsar and bck. 

4.4 	That it is stated that the applicant accordingly in the month of January 

1994 performed the journey along with family thembers by Traiii from 

Guwahafi to Delhi. It is relevant to mention here that he performed the 

• journey from Shillong to Guwahati and Delhi to Amnitsar by Bus. 

It is relevant to mention here that while performing the said 

journey by the applicant along with his family members after drawal of 

•LTC advance for the block year .1990-93, all the members of the 

applicant's family halted at the Indian Agricultural Research Institute 

in Delhi at the Farmer's Hostel. Necessary enfties were also made in the 

• relevant register in the Farmer's Hostel while the applicant along with 

family members performed the out ward journey from Shillong to 

Amritsar which is evident beyond all doubts that the applicant along 

with other family members performed the journey after drawal of ,  LTC 

advance for the block year 1990-91 

4.5 	Thai it is stated that while returning from Anuilsar the applicant and his 

family members performed journey by Bus upto Delhi and from Delhi to 

51 
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Guwahati jdurney was performed by Train. It is pertinent to mention here 

that after reaching at Guwahati the applicant was required to produce the 

tickets to the Platform Tickt Checker on denand. But 'unforttmatelv the 

Ticket Checker refused to return the ticket for thward journey from Delhi 

to Guwahati to the applicant although the applicant requested the 

Platform Ticket Checker to refund the tickets. However the Platform 

Ticket Checker refused to return the same. It is pertinent to mention 

here that at that point of time a tight security was maintained in the 

Railway Station to avoid insurgency activities. The applicant has failed 
I 

to note the ticket numbers for inward journey. However on completion 

of the. said journey the applicant submitted his final bill for adjustment 

against the said drawal of advance of Rs. 16000/- for LTC advance. It is 

pertinent to mention here t-,hat the applicant could not furnish the ticket 

or tidet numbers for the inward journey from Delhi to Guwahati as 

stated above. In this connection it is relevant to mention here that the 

'LTC advance and the ticket numbers for outward journey was reccrded 

in the personal file of the applicant. 

4.6 	That thereafter the Respondent No: 3 vide one letter No. RC (P) 3/84' 

dated 07.02,1997 directed, the applic.nt to refund the said LTC advance 

alongwith interest since he failed to submit the final bifi for adjustment in 

time as admissible under rules. On receipt of the letter dated 0702.97,'the 

applicant submitted representation on 27.0297 to the Respondent No. 2 

stating that he had submitted the LTC final bill alongwith some 

photographs etc. as testimony of his journeys and availment of LTC 

although he could not exactly mention the date of subniission of the bill 

since the same was done way back in 1994 i.e. about three years back. In 

his said representation dated 27.02.97, the applicant further stated that he 

could not furnish the ticket 'for their inward journey as the same was 

collected by the Platform Ticket Checker on demand '.t Guwahati 

Railway Station but he had however submitted other documents in 

terms of circular dated 12.06.1987. Thereafter having remained silent for 



more than 2and ½ years, the Respondent No. 3 surprisingly vide his letter 

No. RC (P) 3/84 dated 20.12.99 directed the applicant again to deposit 

amount of Rs. 16,000/- alongwith interests in terms of letter dated 

07.02.1997 within 10 days. The applicant thereafter submitted another 

representa lion on 06.01.2000 to the Respondent No. 3 stating the facts as 

stated earlier in his representation dated 27.011997 and reiterated that he 

had availed, the 'LTC from Shfflong to Amritsàr and back aiongwith his 

family members in the month of January, 1994 for which he. had already 

submitted the final hifi. But unfortunately, the Respondcnt No. 3, 

adhering to his earlier contention, issued another letter No. RC (P)/3/84 

dated 4.5.2000, whereby the applicant was directed to pay an interest of 

Rs. 2613/- in one instal1mcnt, failing which the same would be recovered 

from his salary from the month of May' 2000. 

(Copy of. the letter dated 07.02.97, representation dated 27.02.97,: 

letter dated 20.12.99, representation dated 06.1.2000 and letter 

dated 04.05.2000 are annexed hereto for perusal of Hon'ble 

Tribunal as Annexures- 1, IL IlL IV. and V respectively). 

• 4.7 	That, situated thus and finding no other alternative, the applicant 

approached this Hon'ble Tribunal by filing O.A. No. 176/2000 challenging 

the legaliw of the orders for recovery of the LTC advance and interest 

from the salary of the applicant even inspite of his availing LTC and 

submission of final bill thereof. The Hon'ble Tribunal vicle its judgment 

and order dated 28.09.2001 in O.A. No. 176/2000 was pleased to dispose 

of the' Original Application with the direction that the applicant shall 

submit a detailed representation before the authority narrating all the facts. 

and materials in support of his journey within three weeks of the receipt 

of the order and the respondents shall sympathetically consider the 

representation so submitted and pass an appropriate direction that till the 

completion of the exercise, the measure of recovery shall remain 

suspended. 

ID, 
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(Copy of the Judgment and order dated 28.09.2001 is a.nhexed 

hereto for perusal of Hon'ble Tribunal as Annexure-Vfl. 

4.8 	That pursuant to the order dated 28.09.2001, the applicant submitted a 

representation in time alongwith a copy of the said order and prayed for 

seUiement of his LTC bill and adjust the LTC advance and fusther sta ted 

that after the settlement of the final LTC bill, if there be any amount 

payable, the same would be paid by the applicant. Thereafter, the 

Illes

ult

espondenL did neither inform anything to the applicant nor took any 

dion on his representation but remained silent for all these years and as a 

 the applicant presumed on good faith that the LTC bill in question 

ve been settled and the advance have been properly adjusted in full. 

Unfort-unatel, in the meantime, the case being pretty old, the applicant 

has misplaced the copy of his representation stated above and as such the 

same could not be annexed/furnished herewith. 

4.9. That surprisingly, after remaining silent for more than three years, the 

respondent No. 3 has now issued his imp.gned letter No, RC (F) 3/84 

dated 26.03.2005 whereby the applicant has again been asked to deposit 

the LTC advance of Rs. 16.000/- aforesaid alongwith the interest of Rs. 

2613/- within three weeks time. It is relevant to mention here that the 

respondent has enclosed a copy of the Hon'ble Tribunal's order dated 

28.09.01 but has not. informed anything about the representation 

submitted by the applicant. 

(Copy of impugned letter dated 26.03.05 is annexed hereto for 

peru-.ii of -k'n .. rlbun.LLI L .\'XUfl \Jj. 

4.10 11-1ti tu 	 spcdiuu vgs to state that after drawing the 

instiilmnt of LTC advance of Rs. 8000/-, the applicant purchased the 

Railway tickets for his outward journey and the same were produced 

before the authorities. Having been satisfied that the tickets have been 

purchased for outward journey,.. the authorities released the cô 

Mdr s 
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installment of Rs. 8000/- as LTC advance (total = 16,000/4 after recording 

relevant particulars in the vouchers/records. Thereafter the applicant 

performed his outward journey from Guwahati to Delhi by Train 

alongwith all his faniilv members and the journey from Shillong to 
Guwahati and Delhi to Amritsar were covered by Bus. While performing 

the said outward journey from Shillong to Arnritsar, the applicant 

alongwith his family members stayed enroute at the Farmer's Hostel of 

viz; 
office records containing the particulars of Railway Tickets for outward 

journey and the Register of the Farmer's Hostel etc. aforesaid are available 

with the Respondents and the Hon'ble Tribunal be pleased to direct the 
Respo'Mthil toroa puce those rccords ftdinthc LTC bifi before the 

TrIbunal for proper assessment of facts. 

4.11 That the applicant begs to state that it will be evident from the records 

stated above that the applicant had performed his outward journey 

alongwith all his family members from Shillong to Amritsar after drawal 

of LTC advance of Rs. 16,000/-in 1994. Since there is conclusive proof of 

............... his outward journey as evident from records the most loolcal conclusion 
- 

is .tti e applicant has also performed his inward itsar 
, ..- 	...---.,-.. 	.... 

to Shi]long in order to reac1Thiis Headquarter i.e. Shillong and the 

applicant also furnished some corroborating documents like photographs 
etc. as proof of his journeys. All 

adequate 	 by the ..... 
applicant from tu1Iong to Amritsar ana bc As such it is unjust to 
discard the LTC claims of the applicant on merely technical grounds that 

the applicant did not submit the LTC bill in time and that he could not 

.1furnish the Ticket numbers for his control, as stated in the préceeding 

paragraphs hereinabove. Further, as per clause 21 of Chapter XVIII of 

Swamis LTC Rules, the requirement of production of serial numbeis 

of Tickets may be relaxed by the controlling officer and the instant case 

0 
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is a fit case where the controlling officer (Respondents) may reiaçIwaive 

the condition in view of the other conohorating documents submitted 

by the applicant. 

(Copy of Swamv's LTC Rules page No. 180 and page 23, 24 are 

annexed hereto for perusal of Hon'hle Tribunal as Annextire- VIII). 

4.12 That the applicant most respectfully begs to submit that in view of the 

documents and records available with the Respondents, it is amply 

evident that the applicant undertook outward and inward journeys with 

the LTC advance of Rs. 16,000/- drawn in January, 1994 and there is no 

impediments for the Respondents to settle the final LTC bifi submitted as 

per Rules. As such the question of refunding the LTC advance of Rs 

16,001- with interest by the applicant or any tecovery thereof as insisted 

on by the Respondents, does not arise at all, more so when the issue is 

more than 10 years old and when the appikant performed the journeys 

with the LTC advance paid to him. . 

4.13. That the applicant further begs to submit thit even aftei the passing of 

directions by this Hon'hle Tribunal vide it's judgirent and order dated 

28.09.2001 in O.A. No. 176/2000 and submission of representation by the 

applicant in compliance thereof, the respondents have not taken any 

action and have,'now issued their impugned letter on 26.03.05 maintainirg 

their earlier contentions, thus ignoring the contents and spirit of the order 

dated 28.09.2001 aforesaid. 

4.14. That the applicant begs to state that in the event of implemntation of the 

decision of the Respondents as stated in the impugned letter dated 

26.03.05, the applicant would suffer heavy financial loss and finding no 

other alternative, the applicant is approaching this Hon'ble Tribunal for 

justice and protection of the rights and inteests of the applicant. As such 

it is a fit case for the Hon'ble Tribunal to interfere with and to restrain the 

respondents from making any recovery of the said LTC advance from the 

ci 



applicant and further directing the respondents to settle the LTC bifi of the 

applicant as per available records. 

4.15 That it is relevant to mention here that the applicant even wrote a letter to 

the Scientist In-charge, FarmersHosteLI(hAgricultureiesearch 

Institute), NeDeI1u on 03092001 for msumte of a iertifu.ate in respeit 

of the applicant and his family members, certifying that they had sta3red in 

the Farmers Hostel, JARa ithe peridd(i4i)31994:to 14.03.1994 after 

necessary scrutiny of the entry register, but unfortunately there was no 

response from the Authority of the Farmers HosteL but the competent 

authority could have made necessary enquiry from the register of Farmers 

Hostel regarding the correctness of the statement of the applicant whether 

they had stayed in the Farmers Hostel during the March' 1994. But 

unfortunately no such action was initiated by the Respondents and there 

was no response from the authority of Farmers Hostel. 

4.16. That your applicant submitted his final bill on 20.03.1995 which would be 

evident from documents contained in Annexuxe- XI (Series), even there it 

is also submitted that the photographs of the places visited in Amritsar 

before the authorities as evidence of proof in support of his claim for final 

adjustment of LTC bifi. But inspite of that the Respondents did not take a 

bonafide step to settle the matter by relaxing the provision of production 

of Railway ticket or serial number. In the drcunistances stated above the 

impugned orders are liable to be set aside and quashed with a direction to 

the respondents to settle of final adjustment of LTC bill by invoking the 

power of relaxing conferred under the Govt. rules of relaxation. 

Copy of letter dated 03.09.2001, photocopy of photographs and 

final LTC bill and other relevant documents are enclosed hereto for 

perusal of Hon'ble Tribunal as Annexure- IX, X and XI (Series 

respectively. 

4.17. That this application is made bonafide and for the cause of justice. 

14(lati 	. 	 - - 
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5. 	Grounds for relief(s) with legal provisions. 

5.1 For that the applicant was granted LTC advance for the block year 1990- 

93 in full only on production of Railway tickets for to and from journeys 

as such the detail particulars and other documents are available with the 

respondents. 

5.2 For that, the applicant submitted necessary documentary evidence after 

completion of journeys availing the Leave Travel Concessions for the 

block year 1990-93 although he failed to submit the ticket numbers for 

inward journey but documentary evidences were submitted before the 

authority for adjustment of LTC advance. 

5.3 For that, the respondents did not settle .the final bill of LTC of the 

applicant on the ground that the bill was not submitted within the 

stipulated time period. 

5.4 For that, the applicant submitted necessary documentary evidence 

regarding his journeys after drawal of LTC advance for the block year 

1990-93. 

5.5 For that the applicant was informed regarding non-settlement of LTC bill 

only in the month of February' 1997, thereafter he submitted 

representation dated 27.02.97 but the authority remained silent even after 

receipt of the representation of the applicant but surprisingly after a lapse 

of two years i.e. in the month of December' 99 the applicant was again 

informed regarding non-submission of LTC bifi in time and directed to 

refund the whole amount of LTC advance only on the ground that the bifi 

was not submitted within the stipulated time after a lapse of several years. 

5.6 For that, the recovery of LTC advance without settling the final bill will 

cause immense hardship to the applicant and to the family members. 

211 
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5.7 For that, the respondents in their impugned letter dated 26.03.05 have 

maintained their earlier contention without complying with the direction 

passed by this Hon'ble Tribunal vide its order dated 28.09.01 in O.A No. 

176/2000 and without disposing the representation submitted by the 

applicant in compliance with the direction of this Hcrn'hle Tribunal. 

Details of remedies exhausted. 

That the applicant states that he has exhausted all the remedies available 

to him and there is no other alternative and efficaaous remedy than to file 

this applica lion. 

Matters not previously filed or pending with any other Couit 

The applicant further declares that he had previously filed O.A No. 

176/2000 before this Hon'ble TribunaL regarding the matter which was 

disposed of in favour of the applicant and no such application is pending 

in any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any of them. 

Relief(s) sought for 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief(s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That theHon'ble Tribunal be pleased to set aside and quash the impugned 

letter No. RC (P) 3/84 dated 26.03.2005 for recovery of LTC advance 

(Annexure- VII). 

/1C1C's 	. 
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8.2 That the Hon'ble Tribunal be pleased to set aside and quash the impugned 

orders of recovery issued under letter Nos. RC (P) 3/84 dated 07.02.1997, 

RC (P) 3/84 dated 20.12.99 and RC (P) 3/84 dated 04.05.2000 (Annexure-I, 

fflandV). 

8.3 That the respondents be directed to waive/relax .the requirements of - 

production of serial numbers of tickets invoking the power of relaxation in 

the light of the relevant instruction of Govt. of India. 

8.4 That the Hon'ble Tribunal be pleased to declare that the respondents are 

not entitled to make any recovery without settling the final bifi of LTC for 

the block year 1990-93 submitted by the applicant with documentary 

evidence. 

8.5 	Costs of the application. 

8.6 Any other relief(s) to which the applicant is entitled as the Hon'ble 
Tribunal may deem lit and proper. 

9. 	Interim order prayed for. 
During pendency of this application, the applicant prays for the following 
interim relief: - 

9.1 That the Hon'ble Tribunal be pleased to restrain the respondents from 

making any recovery of LTC advance from the applicant and the 

operation of the impugned letter dated 26.03.05 (Annexure-Vil) be stayed 

till the disposal of this application. 

10. ........................................... 
This application is filed through Advocates. 

11. Paiticulais of the I.P.O. 

I. P.O. No. 	 : 2o ( j t33 
Date of Issue 	 : 	 5. 
Issued from 	 :C37 pc,. 	JvOvlT 
Payable at 	 : 

12. List of enclosures. 
As given in the index. 
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VERTFTCATTON 

L Shri Morgan I) Syiem, S/o- Shri flufferine Basaiawmoit, aged about 51 

years, Working as Library and Information Officer (T-6), Division of 

Library, ICAR Research Complex for NEH Region, Umroi Road, Umia 

793103, Meghalaya, do hereby wri that the statements made in 

Paraaph 1 to 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have not suppressed any 

material fact. 

And I sign this verification on this the 	day of i&&#a1-2OO5. 

2 
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Lndtafl CoUflOLZ 
of a9rLCu1t"7"1 ILeLlearCh 

JJ4R ReBearoh CoispleX /o,' NJ.!!. Region 
Umrut Road. BaraPafli — ?9fiO5,M691aU

(  

• Dated Darapafli, FebruarLi 07th7997' 

J)J_DJJL 

In C0fltLflU40' to thta of/toe order NoJC(P).5194 

dated 12th,Jafl1'31,'994 Wri M.D. .tjt.is,T5 
of this Complex 

Iiqr$. VaraPafli LB 	
to refund the L2'C aduafl°ø 

of jj.16,O00/" (RupeeS 
stxtC9fl thou8aflU07*'Y tn one lot 

aioflQWLth interost, 
whtCAWa350ncthl in favour of htfl being 

thO 4yearlt! LJC 
for the. BloCk year 199Q-'94 

jnOe he failed to 

jubiiit the adjUatsent of his final L2'C in tLLO as advzt33Lbl 8  

under ruled. 
- .A 	

and ooncur,leflce 

• 	ThiS 
of FinancB 
(Icatt.). 

: :: 
	 •dtf 	t;'a t ye of J' ice 

2'o. 
.hrt I.D. 

Lbraru pant. 

IL 
(b4flM/ 

\ADuiz'ta4TA YE OkF1 

(JoPLI for Lnfor , at ion & n cesaarlJ action to — 

7. 48tt. 4dmtfli8tratt 	
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1C14R Research Complex 

for 1!i.1i jegLOfl, 
baraj)aflte lie isay plea3e ujork—Out 

the C1OUfl 

of tnter0t against the adUafl0d'0u1' by ;hri M.D— yLEtmP 

and the sa7;8 
may be jnforl4ed to the incuib0lt concern.. 

NeCE'5 

action may also please be 
tak3fl 

to reCoVr the amoUnt 

accOrdtfl9 1 	 •-

... ..... 

2, Finance & 40cout3 /f Leer, ICAR jeearC'L CompleX for 

1!d Re9LOfl BaraPaflt. 
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V 	 V 	 V 	 ANNEXU1E-tI 

To 	
V V 

	

V 	

V 

The Director, 	 V 	
V 

ICAR Research Complex for 	
V V 

N.E.H. Region, 	 V 

Umroi Road. 	 Dated the 27.2.1997 

Sub: Refund of LTC advance- regarding. 	
V 

V 	

V 	 Sir, 
V 

V 	
With reference to your ordrNo. RC (F) 3/84 dated 07.02.1997, 1 

have the honour to lay a few lines for favour of consideration. 

That Sir, .1 had, applied for an LTC to Amritsar along with my 
V 	 family on January 1994 and the same had been visited accordingly. 

• 	That Sir, I had bought the ticket for onward journey from Shillong 

to Delhi Guwahati amounting to Rs. 8000,!- (Rupees eight thousand) only, 
V 	 in which the proof of the ticket had been submitted to the Administration 

and the same is kept in my personal file. 

That Sii, while returning back to Shillong on reaching Guwahati 

Railway station, the flE/Checker took away the ticket without returning 
V 	 to me; the reason is due to heavy undrground operations in Assam. 

That Sir, I had also submitted the photograph \Tide circular No. RC 

(g) 27/67 dated 12.6.87, which clearly indicated that I had visited the place 
along with my family members. V 	

V 

That Sir, if necessary to refund only the return ticket may he 

• considered, which should be lenient and minimum so that my family will 

not suffer. 	 V 	

V 	

V 

Tianking you, 	 V 	
V 

Yours faithfully, 

V Sd/- M.D. Svieni 

POP,
V 	

V 	

V 

V 	 V 

a- 



ANNEXUE- 
.INDJAW COUNCIL, OF ACiICt7ij, Z?cSE4aCJ 
£'Ai .th'i'gCjJ CL'4'iJ'4jA FL',a 	.L.ii. 	L,iU(, 	 ' 4 t 	UaO, t141 4a1, 4!.t,II4L4j 4. 

iw.,Lw(,p) 3164 	 Dated 20.12.99 

To, 
izri iI.D,iyiezz, 

Technical Qf/tcer (T-5), 
i.)ividion;o.f Ltbrary, ICAJi Research complex for li.E. II. Region, Uiiiazii 

sub:— Refund o).L2'C advance drawn vide danction Ordr 
JVO.IWp)3194dt 12.1.1994—reg. 

Aef-. Your let er dt 27.2)7 

14tth re/drence to above, You are X64sestcd hereby 
in/orilLed that the matter, had already been decided/conveyed 
vide this Off iOe order /vO.Jw(E)5184 dt 07.02.1997 (copy 
enclosed). You are,therc/o,'e, requested to deposit the 
said auwunt ofs 16,000/- along iittil interest on or before 
10 (ten) days of, receipt of this letter. 

his iSsues vith the approval of the Dtrector 0  

Yours i"aithfuliy, 

(i.1.J.Khar7IIawpl]ang) 
4d"zni'strative Officer0 

Copy /ors.'ardd for OlfollAattoli ic fleCes.sai'y action to:- 

Finance 	4'ccount3 Officer, i'C4R Research Co/4plex 
for JV4A.d l . Region, U14ia111 0  

A as tt.4dnui strati ye Of/i cer(E'), ICi 113 search coi/zple: 
for 4v.L..1J 	

i1 
;. Region, liaziauz 0  This has a rcference to this 

office Order ivQ.RC(P)3/84 dt 07.02.1)4 

JS 



1 	 ANNEX&W& 

	

A 	
INDIAN COUNCIL OP AGRICUIJDURAIJ RESEARCH 

4 g5EApCH COMPLEX VOR. N .E .14 • REGION ICAR
U1IROI ROAD. uNW$"793 1030, I 

	

• 	 Dated tIMi&Mo the 6th January. 2099,. 

To,  

The Adminjatrativ.Q5n1 

	

• 	ICAR ReSearChc0mP0t NEll RegiOn. 

Umroi aoad. Umiami7931030. 

$ubs- 	Refund àf LTC Advance 
drwfl vide Sanction 

Order $O.RC(P)3/94 dt.12.1.94. 

• Madam. 
Kindly refer to your letter bIO.RC(P)3/84  

dt.20-12"99 on the subject mentioned above and in 

this regard I sin to submit 
That it is a fact, that I had 3vailed IIDC 

to Amritaar along with my femily on January 19940 
Du to the fact a. already stated by me in. the 
lettet dated 27.241997.1 could not submit the final 

LTC bill in time. lioweVer* performance of LTC had been 
done by me, proof of which have already been furnished 

to. you. ocordjflg to your Circular NO.RC(G) 27/81 
dt434.a7.our conteptiOD that i have failed tc 

binit the final LTCbi1l does not aries and infEct, 

the whole ainoupt of I/SC bill drawn by me may not be 
directed to depOsit' back óinCe I had already performed 

the journey. However, if there is any ahortago of the 

amount 	my LTC bill. thC excess amount drawn by me 

may be refundede 

oura faithfully. 

SYIEM 
TechflCal Off icer(T-S) 

Library 8ect0fl. 



- 	 - 

10 	 e 

1NI4iY 0i/CI Ok' ,i s LC&LL1!AL JhEJiCI1 

IC ill j 	£411(41 CwIP,hA i'OP II.J.U. i:L(fl 0/I 

Dated 4t1. !a  

In oonttnLsattOfl to thI office lettcir of cuon 

nuitheU' dt 20.72.99, 	,.t:'I.D.ULOl4, 2'ach.offioor(T-5) 
of this complex ilqra, U,Uani 18 hrcb tnjorz'.ud to refund 

the LTC advanCe of R. 16,000/ — 
 Lhtch wan ea,zctiofled for 

thu 4 yearlti LTC 19)0 -93 vidti ordor NO.RC(P)/.3J at. 12.1.24 

alonü t.4th tntoreat of &. 2613/— 
 in one lo falilnO which 

the 
name wouldbe reöovcred frolil 1O oalai'y fron the month 

of day 2000 -onw4rds a per rizlc,5. 

ThIs 138uc3 .ijt1i COflCLI1'CflCO of F.A.O. and approva) 

of the Director. 'I 

/ 

- 	 c 	(frI.J.Khar;d'))h1aflV) 
Al2nL3trattVC 0fftcr. 

	

20, 	 : 

hri fJ),.3??i, 'ach. Off tccr ( 'i'•-5), 

D - uZdL.o: ofLtbraru, 
a.scaPciL Coiiipd c:: fol' II • E. lf. a ii7t Ofl, 

U4th1. 

CopU ;orLiard'ed for tnforitatlOfl 	1, Cc028arL/ action to:- 

1 • 

 

),
csttl AdivLlbtl atLfl ' frLCP (i- ) , (CJil IIe3(!1'CI 

COL'IplCX for J.i.iJ. 	L) 01k, ti1.1iaVt. RCCOt)CrLl ;ai 

be atartd Jros.'ttlio ;'h of fcz 2000 VI th all 

tiLt I PL1tOfl tO tho iflCtLll)Ol t Co,LOOrfl fi'oi.i hta end 

	

2. 	FinanCe ~ 4CCoLiflt3 c,jtCCl', IC/Li? i 1 icct'zrClt coflpiOX
10  

for II.A.IJ. Thr.tjLon, V;La'.i. 

Ib'U.C(P)3/d 4' 
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/ CENTRAL ADNIN1STRATIVI TRIBUNAL; GUUAIIA1 	
. ,.. 

./" 	
Original Application No. 176 of 2000- 	 / 

Date of Order z Thi.i8 the 28th Day of Septqmber, 2001 	 ., . 

HON'BLE NR JUSTICC Oth-CAOU"'Ry't VICE CPIAIRMAU. 

. 	 t. .. . 

Sri morgand Sylom 	 . 
5/0 Sri Dutforifle BagailIw 

roiT 
TOch. Of ricer I S 
Division of Library ,. 

• jflcjj$fl CcnCi1 of Agricultural flesoarch 
Complex for NEIl Region, Umièin. . 	. 

• . 	aarapani, jegholnya. 	 :....:. 	
. . Applicant  

• 	By AdvCat9 Nr.M.Cflda, Mr3..U.D4O3Ui 

& Nr.G.N.ChakrabOrtY 

- 	 - 	 . 

Thu Union or India 
Through the 5erotary to  

Government of Indi 

MinitIY or AgriC6LtUr0 

• 	 NouDoihi. 

The Director 	. . 

• 	
1ndi' Council of gricjltYt°l Rooarch 

CompLOX for HH Region 
Urnroi Road, Barapani 
teghalaya  

J 	
3. Thu. Aduini8trati\18 officer 

• 	
Indian Council of Agricultural flesua rch 

'Pil
fl '/ 	ComplOx for tIEH Rogion 

./. 	. Umroi Ro&id, Barapani Ro s pofldt3 
oghalya - 793103. 	

nts 

• 	Bq Nr.A.Uob Ro y,Sr.C..G.S.C. rar Re3pondoflt Q.l & 

& lNr.U.C.D. fÔ 	o9 pondOntP.0e.2& 3. 

iLfl 

CNOHURY 	 • 

By an àrder dated 4.5.2000 the applicant was 

directed to refund the LTC advance of Ps.16,000/ 	
uhiCh 

was sanctioned for the fouy0arlY LTC 1g9O93 vido n 

.
...........order No.RC(P)3/0' dtd 1 2.1.996 alonguith intorOL oV 

.2613/ in one lot, f8jjjn which it uau ducidod to ro- 

aover the ,imount from hie. .alory fror* rtiy, 2000 o,iurd. 

The lagoiity of thó amid ordor • i a a tlfl ni l()LJ in h1 a pro- 

ceeding. 	. 	.; 

Contd.. 2 

• 1 	 . 	 •1 



2' • •• 

Admittodly,.tho.npplicant uae- provided uL,th 
11?) 

an LTC udvanco o1 R,.1 6, 000/-, for the block year 1 ()90••93 

in the month o( Juar>', 1994 for undortoking the Journey, 

from Shillong tô Amritsar. Thu applicant nacordiny: drawn 

the said udvano ror all thu family mombera i. a. hi a non, 

throu daughtorL wifo and fo' himoolfo lnitlally, a ium 

of 43. 0, 000/-uu6 paid to .th9 applicant an LTC odvanca by 

thu dapartmontit  for purch.iising the fliiiuny tickats On 

roaoipt at tho'nnid amount the applicant purchased Railuay 

tickotu from Gyuuhnti t, Daihi. Thurcin fter the nppli:i,nt 

produced the copy of the Railway tickot to the concornod 

authority for auir and othor family mombura. The authority 

accordingly vdifiad tho Railway tick t, and rolea,nd the 

iecond amount to -f R3.0,000/- for performing the journo/8 
- 

from Shillong 1to Amrit,ar and buek According to the appli- 

	

('/Th 	can 	he pe rform ad the j'ou may olongul th family mombors 

	

(f1 	by 	rairi from .Guurihati to 0 olhj, From hiiiong to 'Gunheti 

Ari'd 	uthi, to Amri Loar thtlpert. of Jou mn"y uui uiUetuk uu 

by bus. During: his ato-j in Delhi, the npr,llcnnt  hniod at 

the I ndian Ag-1cuJ.turol- Ru5 earch 1 notitutu, 0 ellii at. thu 

Farmer', Hoatai. 4hile retufrning from Amritaar, the appli-

eunt clonQ'witti.hja family performed the journey by t'u9 Upto 

0 olhL and from 0 olhl to Guwahati by traLn. LJhun he ranchai 

at Guwahati o demand., from -the Platform tick at chocL or, 

the applicant jandOd over the tick eta to, the ticket ch ockor. 

Although the 4 - pplicantroquaatod thu platform ticket chnckr:r 

to refund tht4tickota, he houovnr, rcrueudto r'turri the 

oumo, The applicant aluôd1'd not note the tlkot ntimbnrn 

for inue rd joOmney. Hàgov em, the applicant, on completion 

of the said jàUmnOy, slubmittod his tinnl bill for a.'Jjuat-

ment against the said 'drawal of advance of F.1 6,000/-. He 

could not furhish the ticket or ticket No,, for the Inward 

ournBy from Oólhi to Gjuahati 

Contd.. 3 
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3. 	
The r0a pondonte ,  lltud for the tickets and 

vjcfo 
letter datod 20.12.1999 the °pplicur 	uaskocJ to 

rofjnd the LTc adco of .1 6, 000/.., ninco ha f;jllocj to 

oubmjt the flOCU3ary 
materials in torm3 of LTC ac par the 

directio n  or tho Atimirlintrativo orr1ror vjIf, 11lr  
7.2.190/, Uhlin ha Iaijod to rotuncj thu 

oi,jcj Uount by 	 m  
• 	tib1ytLconnunjCutiQrl noking tho applicant to rt1fuicj th 

said LIC amount, ua.s aunt to hià, vida thu impugnocj order 
dated 4 .5.200cj. The legitimacy of the 

said ordor Is Under 

4, 	
The respondent3 8ttød that the pplIcunt 

8UbittOd his ina1biii bOyond the s•tlpuletucj period. Thu 

r Dapondan Le ox p r ass ad its  i nabi I i . ty for #1 0 ttling the finil 

bill of LTC advce, ainco the applict failed to ubmjt 

flUcesoary document in repoct of granting of L.T.C. Rule5 

COntompja103 for 3ubm138j0 of the bill within the 
puriod 

but the rib3 0130 
provide5 relaxation 

ir appica 	:°::: 003, learned COjflUl 

fo the respondent3 

There 1•no basic Ui8Ute no to uhethot thj 

applicant had und—a l  rtakon the journo>'. If the ppJjcot 

cOulO not produce the documents the re3potldo,)13 could have 
 

acted Upn the other 
m aterials andt0 satlafy  

he had uadartaken 	
it3oj, uhottr,t 

the Journey. Thu;o is no quOation of not 

releasing the bill. The matter is o old one and the matter 

requires early aipoaj. ConsiderIng the fact5 etud thu cli. 

CUm5tnQo5 I am of 'the v1j that encJ8 of justicu will be 

met If a direction Is IsajcJ to tto 3 ppljcont to submit a 

detailed reprosentatjøn bofore the authority narrating u.ij 

the fat5 and ma terjaj5 in support of •hl a journey that ho 

, Undertook, within three .uoeko rrom tbo data of rocuipt0f 

the orinr. I f such tQprosentetj o n is macjo within the 

• 	

Coutd. 	4 

f6 



• 	—'I  
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- 	
preacrbed period, the ro9pondvnts shall ympathical Ly 

	

( 	 . \ 
ciOr thø 3flhII und 	S an appropriata ordortyul-  

11nQ rOaon cu per law. Till the complotion or the u.or 

I 
ói uo nd till the communication or the reasoned order 

the mCtuuuro 0 r roCoV(JrY ahnll rornoin ouopndOd. 

	

'•.y, 	1>J 
—: 

Subject to the observations made abo.ie, the 

- 	 application stands disposed. 	 - 

There shaLl, however, be no order as to c.oto. 

	

. .- 	
• 	 -. 	 SV1C E C1flMAtI 

o b ru cr 	 Si/MtMflCJ' (A) 
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filER 	 P 

INDIAN COUNCIL OF AGRICULTURAL RESEARCh 
ICAR RESEARCIJ dOMPLEX. FOR N.E.U, REGION 
IJMROI ROAD, UMLIM —73103 ( MEGUAL'AYA ) 

No.RC(p)3184 0 	Ddted (/mian, the 26th March,20050 

To 

M.D.Syiem, 
Library and Intormatjn Officer (T-6), 
Di.Pi8n. of Library 
I4R Re3earch Conzplex Jór NEff Region, 
(Irniam• . 

SUb—R6/jjfld of L2'C advance drawn vide 810 No.nc(p,'3184 • 	dtd. .12.1.2994-.regard.tng. 

Re/s—I .No.RQ(p)3/84 dtd.4.5.2000 

.2.h'0.RC(Q)27/2001 dtd.22,77.2007. UI•V 	t •  •J •....................... - 

pith reference to the above subject and in continuation 
to this Office order/jetter.under. 	reference (copies enclosed), as you have failed to submit fihal adjustment as per LTC 

- 	

,. 	•. 	.- 

rules, you are hereby directed to re/w7zz the LTC advance of 
. 1 6,0oo/_. (Rupees 3xteen 

'thousand)only Which was sanctioned 
to you vide order No.Rc(p)3184 dt.12,I,94 alongwtth interest 
of Pe.26131_. Within a period of, three weeks from the date 
0/receipt of this Utter failing which the 8ame will be 
recovered from your salary pOStti6Jy. Further, a copy of 
the order fromc.4.T. Gwnahati.Bench dt. 28.9.2007 is again 
enclosed herewith for your ready reference and flecessary 
action accordingly 0  

This iaues as p'er 
Court order and with.th 

872010: As above. 

Copy forwarded for inforinat Ion to .- 

the Director. 

Yours faithf u. 7 1y, 

( M.J.Kharmawphlang.) 
Administratj. Of/ic- 

approval of 
the verdict of the aforesaid 

1 	
ffon'b.lc Mr.Justice D./i.ChotdhuryVice Chairman, 
C.A.T.Guwalaatj Dénch,Uuwahatt 

2. 	Concern file of Audit report 0  

r kd I- 
p 
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180 	SWAMY'S - JNTERPRE'I'ATIONS ON SERVICE RULES 

351 
• LTC can be availed during commuted Leave also: 

One of. an  employee who is on commuted leave and whose health 
permits to undertake jOthney has been advised by his AMA to go to a place 
having suitable climate for.ccmpiete recovery ofhis disease. KinWy clarify 
whether he can avail LTC during Commuted Leave. 

The LTC shall be admissible during any period of leave, including 
casual leave and special casual leave. 'Any period of leave' Includes 
commuted leave also. (October, 2000 J 

[Rule 7(2)1 

352 
\.,Docunientary proof of travel in respect of LTc is 

mandatoiy: 
As per Clause 21 of Chapter XVIII of Swaniy's LTC Rules, set ial num-

bers of tickets should be. produced with the claims. This may be relaxed by 
the Controlling Officer. However, I understand that a Government servant, 
while submitting LTC•claim should produce (a) Serial Number of Railway 
tickets and (b) bus tickets I would like to mention that nobody could pro 
duce serial number of a ticket Without producing that ticket or photostat of 
that ticket. If The Controlling Officer is to relax this, the meaning f keep-
ing this provision in the rule is not understood. 

Kindly clarify. 

iere is no difficulty in getting serial numbers of ticket - Rail or Bus. Every rule has got a clause giving discretkm to the Controlling 
Officer to relax/waive the conditions in deserving cases based on merit. 
Because of this provision, the rule cannot be deleted. (Octob r, 20001 

. 353 
• Family members are 1101 eligible to LTC if the employee 

alone avails evety year Honze town LTc: 
I have availed LTC for the year 1998 to visit my Home town under the 

concession admissible to visit Home town once in a year. I did nt avail 
any such LTC during the year, 1999. In March, 2000, 1 availed LTC for 
my wife for the Block Years 1998-1999. However, the contention of my 
office is that since I have already availed calendar year LTC for 1998 my 
wife is not entitled to avail LTC for the Block Years 1998-1999. 

'Since you have availed "every year LTC" in calendar year 1998, 
your family is not entitled to LTC during the 4 years block 1998-7001. 

[December, 2000 
(Rule 8(c)J 

LI 

IN 



THE RULES AT A GLANCE 	 23 

If th4jourriey was.performed by road transport or steamer service in 
Conjunction with the railway, whether such scrvlccc arc rccognl7cd 

Whether the home tOwn is the perniancat home town recorded in the 
service book, or as declared by the officer for this purpose. 

Relationship of the members of the familyand age [see Rule 4 (d) for definition of family atid Order No. 38.1. 

Whether the Official is entitled to theclass of acconlmodatjon by which he has ttavelled, 

Whether, the claim is.by the shortest rOute. 
'Wheiher the Govèi-nment. servant has Previously intimated before the journey was undertaken. 

Check serial numbers of railway tickets/cash receipts/bus tickets. 
Whether, a note 9fthe'journey has been recorded in the service book. 

Whether the concession has been availed only once during a block 
of two or four culendar years, or during its grace period. 

Whether any advance taken has been adjusted in full or surplus refunded. ' 	 '' 

Whetler the earned leave account has been debited, in the case of 
encashment of leave at the time of availing of LTC equivalent to twice the 
duratjon.ofEL availed for LTC. 

XVIII'.. TEE J'tULES AT A GLANCE 
Admissible to all Goei -iment servants irrespective of the distance 

between headquarters and their home towns. 

Admissible only to those who have completedone year of service on 
the date of journey. 

In the case of journey to home town, admissible once in a block of 
two years. The blocks arc 1956.57. 1958-59 and so on; presently the blocks are 1998-99 and 2000-2001.. 

In the case of journey to any place in India, admissible once in a 
block of four years. This will be in'lieu of one journey to home town. The current block is 1998-2001. 

Admissible during regñlar/casuaj/special casual leave, Study leave, 
maternity leave and during.paternity leave. Not admissible during holidays alone. 

Also admissible durihg leave preparatory to retirement provided the 
return journey.is ompIeted before the expiry of thejeave. 

Concessin is admissible to all journeys by rail/road/steamer. 

In the case of an employee under suspension, admissible only to the 
family of the Government Servant. 

/ 
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24 	
SWAMYSCS LEAVE TRAVEL CONCESSION RULj 

9. Concession is admissible for self and family.  10 ' . All India SCICC OffiCerS will be tr Group A' Oflicers. eated like Central Civil Seivkc 
hi the case of deputationistswith Centrai Governm(.n commences from the date of their Joining the 	 t the block 

entraI Governim nt 
The date of commencement of the outward journey decides the 

block to which the concession should be debited 
• 	 13. 

COncessjj 1Ot availed during a block knay be availed within the grace time, i.e., before end of the next year. 

Eimily members ma 
batches. Th 	 y travel independentzy in any numb • e return of ach group must be 	 er of 

Cothple(ed within six months from the coñunencexnt of that group's outward journey. This CondItion may be relaxed by the 1-lead at the Department in special cases. 

The Government servant should intimate in advance to his Controlling Officer of his intention to avaIl of the concession 
Uicjer the C'OflCCSSOfl to travel to d4anywhere in India", the 

Government servant and/or member(s) of the family may travel either to the 
same place or differeijt places of itheir chojce 

Under the Concession to visit "any*here in India", the 
Governjnent servant can,vjsjt his home town also. 

In 
the same two-year block, some member( s) of family can avail 

home town concession while others "anyWhere in India". 

Reithbursement allowed by (he entitled class or actually travelled class, whichever is less. 

90 per cent of the anticipated reimbursement amount may be granted as advance. 	- 
1I 

Serial numbers of tickets/bus c 	
h the 

iai 	Thi 	
nt 

tickets should be produced wit AVII 
/s may be relaxed by the Co ii 

1. Fufldarnenj Rules 
F.R. 17-A Withou 

absence—... 	
t prejudice to the provision of Rule 27 of the Central Civil Services (Pension) .  Rules, 1972, a peried of an unauthorized 

(1) in the case of employees working in industrial es(ablshments 
during a strike which has been declared illegal under the 
provisiom of the Industrial Disputes Act,. 1947, or any other law for the time being in force; 

(ii) in the Case of Other emptoyces as a result of acting in comJination 
or in concerted manner such as during a strike without any 



il  Most urgent 

To, 	

/ 
The Scientist Incharge, 	 0 
ParTners' Hostel, 
Indian Agriculturaj. Re8earch Inatitue, 
New Delhi-110 012. 

Sub:- Prayer for iasuing a Certificate in respect 
of M.D.Syiern and family members regarding staying in the Farmers' Hostel during the 
period from March 4-03-94 to 14-.03-94 after 
necessary. scrutiny of the entry register. 

Respected Sir, 

I like to draw your kind attention to the 
subject cited above and further to state that I need 
the Certificate as stated above from your Hostel 

th my family members during the month of 4-03-94' 
o 14-03-94. After making necessary scrutiny from 

jour end from the entry register to enable me to 
roduce the same 'to my authority as a piece of 
vidence regarding availing of LTC advance during the 
ear 1994 -as because I gould not produce the inward 
ourney ticket number or tickets as the same was taken 
y the platform checker in Gauhati'Raixway Station. 

............-'.'. ' 
ut the same has not beenre.fundedto. 	even after 
epeated aemand as the law and order situation wa s  
ery tied at the eleventh time. Therefore, you are 
ordially requested to take this much trouble for me 

Ito furnish certificate of my stay and my family members 
n Farmers 0  Hostel on llarch 1994, after ascertaining 
he register the matter may kindly be treated as most 

urgent. 

4 
	 Thanking you, 

yours faithfu1l, 

Library & Information Of tic 

SCAR 
Um,- 

V\_~ '  
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:tth pomi)fl to prolix 

7Pw jrj affjr 

1I/}'Iou). hcive co'tinued to t1old tbe same postat the 

same tatjd buL for h1'i/h" çroceeding on leave. 
I 	- 

On oxpiryOf øt(Dr./Shr1./Sltio 	- 	_resumed 

: 

h1s/4e dutieite same post 

Sanction is hereby accorded to on cVcflCe of Ps.  

on 

	

(Rupees - 	-*— 	 - 	____ ___ 
---- 

L.ye ar1y LfC p 	 1/Shr1./vt)-I 	 with famil y 
,i  

" mrberc.1or the u'icck year 	 o1JlLtthTf' 

The p3nont s hil be m1c 	Uncr  

1) oreceiPt of claim 	- 50% 

/ 	ii) on IprodUction of t1cet 	
- 30 

for out'n-.rd journey 	 I 

''P,.. 	•. 	'' 	 I. 

The crrwaiz1 	0urnef 	i1l l ie undex'ta) en within 	i5 days 	of 

the cirawal of 1he :1vnco ani the rotufl.i0UX''CY will be completed 	* 

wtthin'9O d ys 	after,.'the start 01 the onj'd. journey. 	The,'icket 	,, 	..., 

for the onwcrc\ I journey. stOUl(L be prcQucel to the urderisiied within 

: 	 from. the date I)f dra'aa 	of the" 1st, instalment of 'the 
one 

1vanço. 'If' the' onward journey is not performed by the employee the 

full 0jflOUflt. '5h)Uld bo'rcfUnicd forthwith"and ,if the return journe 
±s not cornoletèd within,'90  days', he will be cntitled  for the outword 

jourPey, Qnly. 	 . • 	I 	. 	 . 	 . 

tThe cvlrice should be ciju.ted within one month alter 
thecOmPlett0n0.fItt'C return journey, otherwise the 'entire clvanco 
will be recovered in lumpaum forth,1-th. in case, where LTC is 	v 

ailcCl without drawing 	
dvances, the final bill of LTC 6hould be 

.thc return 'journey ltiling which 	. 

the right for 	cirburscmeflt stial star 	Loricitud. 	, 
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$ 	 If hcLnCufthcnt 'is a temporary employee of the 	'1 Cou6ci 1 	rv10 he %lnS to submit a surety bor1 from a 2
.  

'erm4 netit ( 10 ((J  of the Counc • 

)Tho oxpunditure will be debitb1e to the HciI ". Esta-
- 	blil3hment 	 9, Leave Travel Concession " undeç the bU1t 

rjlotment of Centre/Complex hqrs., for ..JIU:L4_Uvi?. 
I 	 - 

	

For 4 yc'u"ly LTC, a photo'nph of his/her with family 	p  
.mnbers'tkn ntthe.pl.acc'ofvisit must.be!furnished ..with the' .' 
41ni1bil1,1n .pursuancIci Of Circular !1O.RC(G)27/87 dt.12/6/87. 

'L,e sj>?y u1vanc for one 	lith' from 'the d .. 
commoncemj.mt 	lcvc is also grçtd to Dr./Shrimti._ 

• 	I 	 C 	• 	 , 	

1 . 	 . 	. 
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5 	
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ICAR Rosc/crcti Complex for HEIi Region, 13arapani. 

Copy tor inform3ion- 'ard nocess3ry action 	- 

• •, 	•. 	Fianca and Aéounts Officer, ICIR Rescrch Complex •' 
HEI Region, Bciraponi. '.' .. 	 S 	 • 	 S  

	

• 	2. 	A 3tJ"c.rniLI'taive 	iccr (Est.), ICAR Rconroh 
Complex for 1'IEUFteion )  lJrapani alorigwitli the cIvctnco 
LTC ' bill. 	. 	 • 

Division Of 

ICI1R Ro3(orch Complex for 
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MtJTIUSWA1Y 

MD 
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C RANT OF ADV ANC ES 

I. AdvarCCSC 
gtCd to Government servants to enable them to th  

avail thcmsctvcs of the concession. The amount of such advance in each 
case will be limiicd to 80% of the estimatcd,.amOUt which GovcrrirnCflt 
would have to rcunbUr5c in respect of the cost of the journcY both ways 

2. If the family travcls sçparatClY. from thc Government servant, the 
advancc may also be drVn scparatcly to th e  cxtcnt admissible. 

• 	
3. The advanCe may be dravn both for thc forward and rcturn journcys 

at the time of commCflCCmcflt of the forward journcY, providc.d thc period of 

leave taken by the GovCrflfllcfl IV3SIL 
Or tbC period on anticipated absence 

of the mcmbets of th e family  does not cctcd thee months or 90 days. if 

this limit iscxc.ccdcd.thCfl the advance may be drawn for the outward 

journey only. 

4. If thc limit of 3 months or 90 days is cxcecdcd after the advance had 

aircady been drawn for both the journeys, one-half of the advance should be 

rcfundcd to GovcrnxflCnt forthwith. 
S. AdvanCes o temporary Government servants are anctioncd subjcc 

to production of surcty of a pcunancflt Government servant. 

0 	 6. AdvanCes are sanciioncd by the Head of Office. 

7. 
Notmaily. the adVanCc should be refunded in full if 

the  outward 

• 	
journey is not Commenced within 30 days of the grant of advance. In case of 
Journeys by rail, advance can be drawn sixty days before thcprOPOSCd date 

• 	. 	
I 61 the outward journey. in all cases, the Government servant should 

produCefJrflit3Y or bus .ikkc(s 
0 
within ten days of drawal of the 

advancc:—RUl 15 
 

The 'claims in adjUStmCUI of the adancc should b rcfcrred!withifl 

onc month of the cOmpletiOn of the return journey. I a vance ins been 

drawn and Within three months if has been 
drawfl.—Rul 14 

and 15 (vi). 	 0 

	

• 	
9. Scaratc advanceS for diticrcflt batches may be adjutcd by separific 

clziim.S. A consolidated adrançc should. however, be adjustod in a single bill. 

	

0 	
10.0 In the case of :m officer on deputation who avails of LTC 

0 

	

	 irnmcdiatCI' on CVCtSIO 
but bcforc joiniog his parent office, the borrowing 

department ;

G.F.R.

with the lending 

90 

\ 

I 

coo 

•1. 
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dcpamCflt and cndom a 
copy of  the order to the lending department 10 

the advanCc.._O1TICT 1'/o. 14. 
cnableLhcrn to watch the adjustment of 

of LTC claims. *flic 
Ii. 	Ficld Offices should maintain a register 

monthly in the last weck and put up to thc lie-ad of  s. register should be clocd 
Office for obtaining orders in regard to recovery of outstanding advances 

in Order No. 29). 
due for adjustrflcTtt. (Pm forma of the RcgistCr available 

12. If the conditions laid do 	
in the sanion are not complicd with or 	• 

for LTC have bccn violated, LhC Head of 
if the rulca for granting advances 

Oflicc 	liould ctgc pcl 	io1cSt, i.e., 2% 	above the rate of IntereSt 

Fund baiancCs._Ordcr No. 29. 	• 

aiowcd by GovcmmCnt on 	ovidcnt. 
0 	 -'• 

Xlii. WhAT DIE GOVERNMENT SERVANT 	 • 

SIIOULD.DO 

I. lie should ensure tlt. his home town is coccLly indIted in his 
to havc his homc..tOWn  

0 

service records. Otberwisc bc should 	.c:tbofl 

., 	 •.' 	• cntcrcd therein. 	 •. 

Whenever he intcnds to avail of the cOflcCSSIofl under this scheme. 
of the 

I 	- 

he should inform the Controlling Officer before commcflCCtflcflt 

- 	. S  jourocys. 
When he intcnd-s to avail of the conCCSSO 	

to visit "anywhere in 
he 	declare the  • 	 should •' 

India" by himself or 	
any member(s) of his fni1y. 

	

onuolling Officer. 	The 	official 	and/or 
intcndcd 	place 	of 	visIt 	to 	the 
member(s) 	of the 	farily 	must 	visit 	that 	place 10 	bccornC 	cligibic 	fort 

rcimburscmcnt of the claim. 
in the Intended place of visit. he should 

If there is any change 
to the 	

Officer before the commencement of 
intimate the same 

'• -, thcjourncy. 	
; 	 -. of his having actually performed the 

He should produce cvidcnce 
for cple. scriai numbers of raUwaYtiCc. ctC. joumcY. 

If he takes an advance under this scheme he should ensure that the 
date of grant of the • 

outward jourticy is comrncrK-cd-  within 30 days from the 

the lull 	dvince. in case of joumeYs by rail advance can 
In 	all advancc. orrefund be drawn sixty days bcforc the proposed date of outward journeY. wiin ten days of drawal of 	• 

ccS. railwayThus tickcU should be produced 
• 	

0 

- 

• 	

0 	 0 

the advC. 	• 

cc that half the advance is refunded if the period 
lie should 	

of 

abScnCC CXCCCth 90 days. 	:. 	 • 	 • 

	

prefer the bills adjusting the advance takcn within one 
	•. 

lIe 	 will should 
month from the completion of the return joufliCY. in all cases, the claim 

been relinquished if the. same is not • 

stand forfeited or deemed to have 
within three months of the re-turn joun)CY. 

preferred 

ç:5.. 

i. 

'p 

ti 

• 0'  
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A- • 	BEFORE 1TH  CTRAL ADMI[NI[STRATIVE 	 3 
rJ7iRIBJiJPAL 	

40 GUWAHATI BENCFL 	.. 

ORIGINAL APPLICATION NO.128 OF 2005 

IN THE MATTER OF:- 

Sri M.D. Syiem 

..Applicant 

• 	 -Versus- 
I 

The Union of India & Ors. 

..Respondents. 

IN THE MATTER OF:- 

A Written Statement filed on 

behalf of the Respondents Nos.2 

and 3. 

/ 

WRITTEN STATEMENT 

1, Shri Nikhil Ranjan Roy, -son of Late Nirendra Kumar Roy, aged about 60 

years, presently serving as Incharge, Legal Cell, ICAR, Research Complex, 

NEH Region, Umiam, Meghalaya, do hereby solemnly affirm and state as 

follows:- 

That the applicant has arrayed the Director of the ICAR, Research Cbrnplex, 

NEH Region, Umiam, Meghalaya as the Respondent No.2 in the instant case. 

A copy of the Original Application has been served upon me through the 

Counsel for the ICAR. I have gone through the copy . of the Original 

Application and have understood the contents thereof. Being the Incharge, 

Legal Cell, I am well acquainted and frilly conversant with the facts and 



0 2 

circumstances of the instant case. As such, I am competent to file this Written 

Statement. Further I have been duly authorized by the Respondent No.2, to 

file this Written Statement on its behalf 

That save and except those statements and averments made in the Original 

Application, which have been specifically admitted herein below, the rest 

shall be deemed to have been denied by the answering respondents. 

That with regard to the statements made in ptragraphs 1, 2 and 3 of the 

Original Application the answering respondents have no comments to offer. 

That with regard to the statements made in paragraphs 4.1 and 4.2 of the 

Original Application the answering respondents have no comments to offer. 

That with regard to the statements made in paragraph 4.3 of the Original 

Application the answering respondents beg to state that the applicant had 

- drawn Rs. 8000/- on 18.01.1994 as 50% of his LTC advance sanctioned to him 

vide Order No. RC(P) 3/84 dated 12.01.1994. Although the applicant was 

instructed in terms Of the said sanction Order dated 12.01.1994 to start his 

onward journey_within 15 days from the drawal of advance yet the railway - 	- ......... 
tickets submitted by the applicant for his onward journey to Delhi, along with 

his family members was for 04.03.1994. This is in complete contravention of 

the sanction letter dated 12.01.1994 which categorically laid down that the 

onward journey will be undertaken within 15 days of the drawal of the 

advance and if the onward journey is not performed by the employee within 

the said period the full amount should be refunded. Moreover, the sanction 
. 	

-. 	 ... 

letter stipulated that the tickets for the onward journey should be produced 

before the concerned authorities within one week from the date of drawal of 

the first installment of the advance. However, the applicant having failed to 

produce the tickets for the onward journey of himself and his family in terms 

of the sanction Order, has therefore failed to make out any case in the instant 

Original Application. 

The copies of the sanctioned Order dated 12.01.1994 

and the railway tickets for 04.03.1994 are annexed 

herewith and marked as ANNEXURES-A, and B 

respectively. 

6. 	That with regard to the statements made in paragraph 4.4 of the Original 

Application the answering respondents categorically deny the same. The 



a 
5. 

\,\ 

statement made in the said paragraph to the effect that the applicant has 

undertaken the journey in the month of January 1994 along with his family 

members by train from Guwahati to Delhi is absolutely incorrect and 

misleading. This aspect of the matter can be amply borne out from the date of 

the railway ticket i.e. 04.03.1994 which the applicant had produced before the 

concerned authorities for his journey from Guwabati to Delhi along with his 

family members. It is further pertinent to mention herein that on 06.12.1993 

the applicant had applied for earned leave w.e.f. 10.0 1. 1994 to 18.01.1994 for 

undertaking his journey from Shillong to Amritsar. However, the applicant 

submitted the journey-cum-reserVation tickets for undertaking the onward 

journey only on 04.03.1994 for drawal of remaining 50% advance sanctioned 

to him. The applicant had never applied for alteration of his leave period, 

which was already sanctioned to him w.e.f. 10.01.1994 to 18.01.1994 for 

availing the LTC. 

The answering respondents further categorically deny the statement 

made by the applicant to be effect that the applicant along with his family 

members halted in the Indian Agricultural Research Institute in Delhi at the 
- -- 

Farmer's Hostel and necessary entry were also made in the relevant register in 

the Farmer's Hostel. Be it stated herein that no documentary evidence has 

been produced by the applicant in order to substantiate his claim. As per the 

norms, receipts for the period• of stay in Indian Agricultural Research Institute, 

Farmer's Hostel are issued to the incumbent by the hostel authority. But in the 

instant case, no such receipt or any document has been produced by the 

applicant. Hence the applicant is put to the strictest proof thereof. 

That with regard to the statements made in paragraph 4.5 of the Original 

Application the answering respondent categorically deny the same and further 

beg to state that the same are mere conjectures and surmises of the applicant 

and such statements have been made only.. with a view to prevent the 

respondents from recovering the LTC advance which the applicant had 

illegally obtained. The applicant working in a responsible post should be 

aware that at least the ticket number is required for verifying the authenticity 

f  kperforming a journey. Moreover, the applicant has miserably failed to 

mention about the 'class' in which he had undertaken the inward journey from 

Delhi to Guwahati by train. 

That with regard to the statements made in paragraph 4.6 of the Original 

Application the answering respondents beg to state that as the applicant failed 

to submit his final bill for LTC within the stipulated time limit of 30 days in 



terms of the sanction order dated 12.01.1994, the respondents were left with 

no other option but to direct the applicant to refund the LTC advance of 

Rs. 16,000/- along with interest thereon vide Order dated 07.02.1997 

(Annexure-I of the Original Application). The statement made by the 

applicant to the effect that the applicant could not remember the exact date 

when he submitted the final bill, the answering respondents beg to state that 

the applicant submitted the purported final bill only on 20.03.1995, i.e. after a 

delay of more than 1 (one) year. Be it stated• herein that the representation 

dated 27.02.1999 and 06.01.2000 which were submitted by the applicant were 

thoroughly dealt with by the respondents and the same could not satisfy the 

respondents that the applicant had actually undertaken any journey from 

Shillong to Amritsar during January 2004. As such, the respondent had issued 

the Orders dated 20.12.1999 and 05.04.2000 directing the applicant to refund 

the LTC advance of Rs. 16,000/- along with interest thereon (Annexures-Ill 

and V of the Original Application). 

That with regard to the statements made in paragraph 4.7 of the Original 

Application the answering respondents have no comment to offer the same 

being matters of record. 

That while denying the statements made in paragraph 4.8 of the Original 

Application in seriatim, the answering respondents further begs to state that 

• the applicant had never submitted any representation before the respondents in 

terms of the Order dated 28.09.2001 passed by this Hon'ble Tribunal in O.A. 

No.176 of 2000. The Hon'ble Tribunal while passing the said Order dated 

28.09.2001 had specifically directed the applicant to submit a detailed 

representation before the concerned authorities narrating all the facts and 

materials in support of his journey within 3(three) weeks of receipt of the 

Order. It is pertinent to mehtion herein that the applicant failed to submit any 

\ representation before the respondents within the stipulated time but also the 

\ applicant is yet to represent till date. The respondents had on the contrary, 

J vide letter No.RC(G)27/2001 dated 22.11.2001 reminded the applicant to 

submit such a representation along with supported docriments within a period 

,4f 21 days. However, the applicant has not submitted any representation till 

date. The statements made by the applicant to the effect that he has misplaced 

the copy of the representation are therefore denied and are put to the scrutiny 

of this Hon'ble Tribunal. 

A copy of the letter dated 22.11.2001 is annexed 

herewith and marked as ANNEXIJRE-C. 

6 
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That with regard to the statements made in paragraph 4.9 of the Original 

Application the answering respondents has no comment to offer. 

That while denying the statements made in paragraphs 4.10 of the Original 

Application the answering respondents reiterate the statements made herein 

above. It is further stated that the onus of proving his case lies on the applicant 

and answering respondents cannot be expected to procure the records of all 

such bills incurred by the applicant, if any. 

That with regard to the statements made in paragraph 4.11 of the Original 

Application the answering respondents beg to state that as has already been 

narrated herein above, in terms of the sanction letter dated 12.01.1994 the 

applicant was required to undertake his onward journey within 15 days from 

he drawl of advance, however the applicant had submitted railway tickets for 

V journey from Guwahati to Delhi for the period 04.03.1994. As such, there is 

no conclusive proof of the applicant's outward journey in terms' of the 

• sanction letter. Be is mentioned herein that the photograph submitted by the 

applicant and annexed to the Original Application does not reveal anything 

about the place and the time in which the same were taken and as such the 

same cannot be considered as any corroborating documents for proof of 

journey. The answering respondents categorically deny that such documents 

• 

	

	 bear any testimony in support of the purported journey performed by the 

'applicant from Shillong to Aniritsar. 

That while denying the statements made in paragraph 4.12 to 4.17 of the 

Original Application the answering respondent reiterates the. statements made 

herein above. The Rules so referred to have no bearing/application to the 

merits of the instant case. 

That none of the grounds averred to in the instant Original Application are 

valid or legally tenable grounds. The applicant has miserably failed to 

establish any case in his favour necessitating any interference at the hands of 

this Hon'ble Tribunal and as such this Hon'ble Tribunal may' be pleased to 

dismiss the instant Original Application as not maintainable. 
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• 	 VERIFICATION 

I, Shri Nikhul Ranjan Roy, son of Late Nirendra Kumar Roy, aged 

- about 60 years, presently serving as Incharge, Legal Cell, ICAR, Research Complex, 

NEH Region, Umiam, Meghalaya, do hereby verify that the statements made in 

paragraphs 1 to 4, 6(Partly), 7, 8(Partly), 9, 10(Partiy), 11, 12, 13(Partly) and 14 

of the written statement are true to my knowledge and those made in paragraphs 5, 

6(Partly), 8(Partly), 10(Partly) and 13(Partly) are true to my knowledge derived from 

records and rest are my humble submission before this Hon'ble Tribunal. I have not 

suppressed any material fact. 

And I sign this verification onthis24th  Day of November 2005. 

/VAie af1? £ 
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Shri d.D. Sytnz, 	 S  
Tcchrzical Officer (Lib) T-5, 
DtvtstOn of Library, 
!Jth Je.carch 00p1c far JITU eegion, 
Ij,7Zal4. 

ub:. Verdict pas3ed bY the. lion' ble CAT, Guzoahati Uench, 
Guwahat). in 04 No.17612QQ filed b' hri Mor9an 0. 

•syteffi,:2!echnjcaJ Officer (Lib) T-5, ICAR iesearch 
Cuirp2ox for JAIJ Regton, U,'. ai-7)51O3, lleghalaya. 

.Uo/: lb .D&-2/22/3)-..2000 dt. 17011 .2001. 	• . 

• 	11th reference to the above, I aiiz .trected to 
:enclose herewtth a copy of the judgetent on dated 28th 

• Sept.,2001 in CcZ.e of 04 110.17612000 111e4;bZi,Shri M. D. 
• 	ylez You are hereby directed to submit ó.:detai.led 

-representation bejoi'e the Authority of the1C4R, Umiam 
• narrating all the facts and materials in support of -  the 
• journey thatyou undertook for the bloc year :1990-93 
• alongwtth your family members. • 	• S  

You eire hereby aakcd to furnish; the rcprc3e/ltation 
alon-ith3upported (oCw.wnts including name of family mvz.5rs 	

their d t C,r  birth to 'r' fy the lzole case 
froii Adntntstratj,'e JCL'el. Your ' - e1y snould reach to 
the Diroc tor of the c"ip7c .x llq!a 	t thin t days fron 
the -hite nf tssite. of this letter. 

Thts i3iue3 	lii the approve] f the Dtrector, 

(2hOL'C 

KlIA4iMílIiP/j,..,4//G ) 
AiJ,'!j1.'i3iitA2'l Vi U1?FlGEJ. 
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IN THE CENTRALADINIA11VETRIBUNAL 
• 	

GUWAHATI 	 GUWAHATT  
• 	 . 

In the matter of: - 

O.A. No. 128of 2005. 

Shri Morgan D Syfem. 
• 	 pp1ican. 

• 	 Union of India and Others. 

Respondents. 

-AND- 

• 	 In the matter of: - 

• 	 Rejoinder submitted by the applicant in reply 

to the written statements submitted by the 

Respondents No. 2 and 3. 

• 	The humble applicant above named most humbly,  and respectfully itate as 

under; - 

That the applicant categorically denies the statements made in paragraph 

2, 5 and 13 of the written statement and begs to state that t .h6 respondents 

having been satisfied with the proposed date of onward journey and the 

tickets thereof as produced by the applicant did release the 20 instalment 

of the LTC advance to the applicant after the, applicant produced his 

• 

	

	tickets for his onward journeY. As such, the question of delay in 

produdng the tickets for onward journey s  now raised by the respondents 

• 	is irrelevant and unsustainable. It is ttue that journey was undertaken in 

• March 1994, which is correctly mentioned in the adjustment bill submitted 

by the applicant 

That in reply to the statements made in paragraphs 6 and 12 of the written 

statement1  the applicant be to state that the case is pretty old since the 

I 
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applicant availed LTC in 1994 and submitted- the Bill way back on 

20.03.1995 and as such some of the related documents are not available 

now with the applicant. However, the relevant documents pertaining to 

his journey were submitted with his final LTC Bill after availnient o the 
LTC. 

Further, enroute his outward journey from Shiltong to Aniritsar, 

the applicant along with his family members stayed at the Farmer's Hostel 

of Indian Agiic-ulthral Research Institute, Delhi and necessary entries were 

recorded in the relevant registers there. These matters have already been 

examined by this Hon'ble Tribunal earlier and this Hon'ble Tribunal in it's 

judgment and order dated 28.09.2001 (Anriexure- VIto this O,A) in O.A. 

No; 176 of 2000 has categorically held that there is no basic dispute as to 

whether the applicant had undertaken the journey and there is no 

uestion of not releasing the bill As such theies 	ient 	not have the \ 
• liberty to make such statements here again questioning the performance of 

T; 

thejourney by the applicant and his bill thereof. 

That the applicant categorically denies the statements made in Paragraphs 

7 and. 8 of the written statement and begs to submit that the applicant has 

explained to the respondents the circumstances under whidi he had failed 

to furnish the' ticket 'number or the ticket for his inward (return) journey 

which was beyond his control due to non-return of the ticket by the 

RailWa - checking staff at Guwa.hati Railway Station. It is relevant to 

mention here that as per Clause 21 of Chapter XVIII of Swamy's LTC 

Rules (Annexurc- VIII to this O.A.), the requirement of production of 

serial numbers of Tickets may -be relaxed by the Controlling Officer and 

-  the instant, case is a fit case where the Controlling Officer can relax/waive 

the said condition in view of the corroborat±ñg documents submitted by 

the applicant which this Hon'ble Tribunal has also taken into 

consideration at the time of passing the earlier judgment and order dated 

28.09.2001 in O.A. No. 176/2000. 



, 	
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Further, the matter of late submission of the final LTC bill and the 

authenticthr of the performance of the journeY by the applicant as 

questioned herein by the respond.ents• are not sustainable since the sañie 

have already been examined by this Hoi'ble Tribunal earlier and having 

been satisfied, this Hon'ble Tribunal vide Ii's judgment and order dated 

28.09.2001 in O.A. No 176/20(1(1 has directed the respondents to consider 

the representation of the applicant and pass a reasoned order. 

That the applicant categorically denies the statements made in paragraph 

10 of the written statement and further begs to reiterate that pursuant to 

the order dated 28.09.2001 of this I-Ion'bk TribunaL the applicant 

sul,mitted a representation along with a copy of the said order and prayed 

for settlement of his LTC bill. But the respondents did not communicate 

anything to the applicant nor passed any reasoned order in terms of the 

directions passed by this Hon'ble Tribunal and kept sileit for years 

thereby leading the applicant to presume that his LTC bill has been 

settled. Unforunately during the passage of such a long time the copy of,  

the representation has been misplaced by the Respondent. Be it stated 

- thatafter receipt of the letter dated 22.11.2001 (An.nexure- C to the written 

statement), applicant submitted his representation to the authority after 

obtaining a copy of the judgment and order dated 2809.2001. 

That the applicant categorically denies the statements made in para A of 

the written statement and reitarates the statements made hereinabove. 

That the applicant emphatically denies the statements made in paragraph. 

15 of the written statement and respectfully begs to state that all the 

grounds averred to in this application are valid and legally tenable and 

the application is full of merits for being allowed. 

I 

That..in the facts and drcumstances, the applicant humbly submits that he 

is entitled to the reliefs prayed for and the O.A. deserves to be allowed 

with costs. 

S 
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VERIFICATION 

I. Shri Morgan D Sivem, Sb- Shri Dufferin Basai.awrnoit, aged about 51 

years, working as Library and Information Officer (T-6), Division of 

Library, ICAR Research Complex for NEH Region, Umroi Road, Umiam, 

Megha1aya applicant in the instant Original Application, do hereby verify 

that the statements made in paragraph 1 to 7 of the rejoindr are thie to 

my knowledge and records and rest are my humble submission before the  

Hon'ble TribunaL I have not suppressed any material fact. 

And I sign this verification on this the I 'dav of January,, 2006 
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BEFORE THE CENTRAL ADMINTS 
GUWAHATI BEN 

ORIGiNAL APPLICATION NO.128 OF 2005 

IN THE MATTER OF: 

Sri M.D. Syiem 

Applicant 

-Versus- 

The Union of India & Ors. 

.Respondents. 

IN THF4IMATTER OF 

An affidavit filed on behalf of the Respondent Nos. 

2 and 3 in terms of this Hon'ble Tribunal's Order 

dated 17.01.2006 passed in the aforesaid case. 

AFFIDAVIT 

I, Nikhil Ranjan Roy, son of Late Nirendra Kumar Roy, aged about 60years, 

presently serving as in-charge, Legal Cell, I.C.A.R., Research Complex, NER Region, 

Umiam, Meghalaya, do hereby solemnly affirm and state as follows:- 

That the present affidavit is being filed in terms of this Hon'ble Tribunal's Order 

dated 17.01.2006 passed in the aforesaid case directing the Respondents to file a 

detailed affidavit indicating the actual period of leave availed by the applicant for 

performing his journey from Shillong to Amritsar purported to be undertaken as 

L.T.C. benefit for the year 1994. 

That the answering Respondents beg to state that the applicant had applied for 9 

days of Earned Leave for availing his L.T.C. benefit for the year 1994 and the 

same was duly granted to him with effect from 10.01.1994 to 18.01.1994 vide 

U - 
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Order No. RC(D)3/84 dated 12.01.1994. It is pertinent to mention herein that 

• 	 although the applicant has claimed to have performed his journey from Shillong 

to Amritsar in March 1994, however, as per the records of the case the applicant 

had never applied for any leave during March 1994 and the same was never 

granted in his favour. 

j The answering Respondents crave leave of this 

Hon'ble Tribunal to produce the relevant records 

1 	with regard to the leave period of the applicant, as 

- 	 and when directed to do so. 

That the Y  answering Respondents beg to state that the applicant could not have 

availed his L.T.C. benefit in March 1994 and could not have performed the 

journey from Shillong to Amritsar in March 1994 for the very simple reason that 

the applicant was not granted any leave during that period. 

That the answering respondents crave leave of this Hon'ble Tribunal to refer to 

and rely upon the records of the case at the time of final hearing of the instant 

application. 	The Respondents ftffther reserve the right to rely upon the written 

statement so filed earlier. 

That the statements made in this paragraph and in paragraphs 1, 3 and 4 are true 

to my knowledge, those made in paragraph 2 being matters of record are true to 

my information derived therefrom which I believe to be true and the rest are my 

humble submissions before this Hon'ble Tribunal. 	• 

And I sign this affidavit on this the 	day of February 2006 at Guwahati. 

tv cU 6 7 t 627  

Identifiedby: 	 DEPONENT 

Advocate's Clerk. 
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NOTICE 

From : 	Mrs. R. S. Chowdhury, 
Advocate, 

To 	: 	Mr. M. Chanda 
Advocate 

Sub 	O.A. No. 128/2005 

M.D. Syiem 	 Applicant 

-Vs- 

Union of India & Ors. 	 ... Respondents 

Sir, 

Please find enclosed herewith a copy of the affidavit being filed on behalf 

of the Respondent Nès. 2 and 3 in the aforesaid case. Kindly acknowledge receipt of the 

same. 

Received copy: 
(R. S. Chowdhury) 

- 	 Advocate 

a 
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INTHVECENTRALI i 	 ..IBUNAL 

GthATAHATI BENCH GUWAHAT! 

In the matter of: - 

O.A. No. 128 of 2005. 

Sbil Morgan 0 Syem. 
ApplicanL 

- V 5- 
TJnon Of India and Others. 

Respondtints. 
-AND- 	 V 

In  
V 	

the matter of - 

Additioiiil rejolader subwitted. bv the 

V 	
V 	

V V 	 applicant. 	
V 

The humble applicant above named most humbly irndrespectfuilv state as 
V 	

under; 	
V 

1. 	That your 1( plicant begs to say that he has submitted earned leave w,e.f. 

03.03.1994 to 12.03.1994 and also payed for cancellation of his earned 
V 

 leave with effect from 10.0L1994 to 18.01.1994 also prayed for further 

sanction of leave with effect from 03.03.94 to 12.03.94, it would be evident 

from the photocopy of the Attendance Registrar that the applicant have 

attended his duties during the period from 1OM1.94 to 18zO1.94 and 

V 

V 

 remained availed earned leave with effect from 03,03,1994 to 12.03.1994 

and attended the office on 15.03.1994 as. such contention of the 

re.pond 'b rr.ed in pnt 2 of the ddd tivd wntfrn s4Atr1/4fficl\It 

flied on 20.02.2006 is not factually correct. che.Te.fOTe., the Hon ble CoVurt  he 

pieaed to direct the respondents to produce the Attendance Pegisthr for 

V 	 the mouth o€ Jmu.uy inid Muxch 1994 to 4,sicert4in the fctwi. pc,sititin. It is 



also relevant to mention here that the applicant submitted his earned 

leave application on i2.0L1994. 

A photocopy of the attendance Registrar for the month of January 

1994 and March 1994 as well as leave application of the applicant 

dated 1101.94 are enclosed as Annexure- A (Series) and B 

respectively. 

2. 	That this application is mad.e bonafide and for the ends of justice. 

11 



Ab 

VERIFICATTON 

L Slul Morgan D 5ien !o- Shri Duilerin Basdidivisnoit, aged aboul 51 

years, working as Librar and Information Officer (T-6), Division of 

Library, ICAR Research Complex for NEH Region, Umroi Road, Umiain, 

Meghaiava, applicant in the instant Original Application, do hereby verify 

that the statemelits made in paragraph I and 2 of the additional rejoinder 

are true to my knowledge and records and rest are nw humble submission 

before the Honble Tribunal, I have not suppressed any naterial fact. 

And I sign this verification on this the 	day of March 200. 
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